FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
TONKWATER SUPPLY LIMITED

RELEVANT PARTICULARS

NAME OF CORPORATE DEBTOR

TONK WATER SUPPLY LIMITED

DATE OF INCORPORATION OF CORPORATE
DEBTOR

15™ October 2015

AUTHORITY UNDER WHICH CORPORATE DEBTOR
IS INCORPORATED / REGISTERED

Registrar of Companies - Jaipur

CORPORATE IDENTITY NUMBER / LIMITED
LIABILITY IDENTIFICATION NUMBER  OF
CORPORATE DEBTOR

U41000RJ2015PLC056084

ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE
DEBTOR

Registered office: F-2, 1st Floor, Jagdamba Tower,
Amarpali, Circle, Vaishali Nagar, Jaipur, Rajasthan-
302021

Corporate office: 20th Floor, Marathon Futurex, N.M
Joshi Marg, Lower Parel, Mumbai-400013

Place of Maintenance of Books of Accounts & Papers:
6th Floor, Plot No.19 & 20, Film City, Sector-16 A,
Gautam Buddha Nagar, Noida-201301

INSOLVENCY COMMENCEMENT DATE IN RESPECT
OF CORPORATE DEBTOR

16" September 2022 (Copy of the order was uploaded
on 19* September 2022 on NCLT Portal)

ESTIMATED DATE OF CLOSURE OF INSOLVENCY
RESOLUTION PROCESS

15" March 2023 (being 180 days from 16™ September
2022)

NAME AND REGISTRATION NUMBER OF THE
INSOLVENCY PROFESSIONAL ACTING AS INTERIM
RESOLUTION PROFESSIONAL

Name: Mr. Amit Gupta
Regd No.: IBBI/IPA-002/IP-N00021/2016-2017/10048

ADDRESS AND
RESOLUTION PROFESSIONAL,
WITH THE BOARD

E-MAIL OF THE INTERIM
AS REGISTERED

Address: C-17, Vinay Nagar, Krishna Nagar, Lucknow,
Uttar Pradesh-226023
Email: amitguptacs@gmail.com

10.

ADDRESS AND E-MAIL TO BE USED FOR
CORRESPONDENCE WITH THE INTERIM
RESOLUTION PROFESSIONAL

Mr. Amit Gupta

Address: C-17, Vinay Nagar, Krishna Nagar, Lucknow,
Uttar Pradesh-226023

Email: cirp.tonkwater@gmail.com

11.

LAST DATE FOR SUBMISSION OF CLAIMS

3 October 2022 (14 days from receipt of order)

12.

CLASSES OF CREDITORS, IF ANY, UNDER CLAUSE
(B) OF SUBSECTION (6A) OF SECTION 21,
ASCERTAIN BY THE INTERIM RESOLUTION
PROFESSIONAL

Not Applicable

13.

NAME OF THE INSOLVENCY PROFESSIONALS
IDENTIFIED TO ACT AS  AUTHORIZED
REPRESENTATIVE OF CREDITORS IN A CLASS
(THREE NAMES OF EACH CLASS)

Not Applicable

14.

(A) RELEVANT FORMS AND
(B) DETAILS OF AUTHORIZED

REPRESENTATIVES ARE AVAILABLE
AT

(A) Web link for downloading claim forms:
https://ibbi.gov.in/en/home/downloads

(B) Not Applicable



mailto:amitguptacs@gmail.com
mailto:cirp.tonkwater@gmail.com
https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the Hon’ble National Company Law Tribunal, Jaipur Bench (NCLT) has ordered
the commencement of the corporate insolvency resolution process of the Tonk Water Supply Limited on
16" September 2022 vide order no CP(IB) No 87/9/JPR/2020. (Copy of order was uploaded on 19%
September 2022 on NCLT Portal)

The creditors of Tonk Water Supply Limited, are hereby called upon to submit their claims with proof on or
before 3™ October 2022 to the interim resolution professional at the address mentioned against item 10
above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act

as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

MR. AMIT GUPTA
Interim Resolution Professional of
TONK WATER SUPPLY LIMITED
[Registration Number IBBI/IPA-002/IP-N00021/2016-2017/10048]
AFA valid till 09.01.2023
Regd Address: C-17, Vinay Nagar, Krishna Nagar,
Lucknow, Uttar Pradesh-226023
Date: 21.09.2022
Place: Lucknow
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(600/1 University Road Near Hanuman Setu Mandir,

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S PYTEX JEWELLERS PRIVATE LIMITED OPERATING IN
MANUFACTURING & TRADING OF JEWELLERY AT DELHI
(Under Regulation 364 {? of the Insolvency and Bankruplcy
(Insoivency Resolution Process for Corporate Persons) Regulations, 2016
RELEYANT PARTICULARS

N

OSITsT ST2151c7 Sl<b lﬂ punjab nationol bank

e mame pou can BAN]

« . CAPITAL

{1 S R AT T A AFAATE) LUCKnow-226007)
CIRCLE SASTRA CENTRE: SOUTH DELHI, T BHIKAJI CAMA PLACE, NEW DELHI 110066 ! (Area of Jurisdiction, Part of Uttar Pradesh)
PH 01147519273 Email; cs8320@pnb.co.in, cosdelrd@pnb.co.n OIS 10 REply & ApPpe SDY I
POSSESSION NOTICE (For Immovable propertyfies) [As per Appendix IV O.A. No. 355 of 2022 Date: 23.08.2022
read with rule 81) of the Security Inferest (Enforcement) Rules, 2002) (Summon to defendant under Section 19(3), of the Recovery of Debtg

. W , : . due to banks and financial Institutions Acts,1993 read with Rules 12
Whereas, the undersigned being the Authorized Officer of Punjab National Bank, and 13 of the Debts Recovery Tribunal (Procedure Rules, 1993)

PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Limited

Registered Office; Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited, D-17, Sec-3, Noida UP
1. ABHFL: Authorized Officer Mr. Mandeep Luthra; Contact No- (9999009378

U Je 0 PDPCdld e D U dllU

1.| Name of the Corporate Debtor | Pytex Jewellers Private Limited and Mr. Tung Dhwaj Kaushik; Contact No-09873662400 Branch under the Securitization and Reconstruction of Financial Assets and Original Application No. 355 of 2022
CIN: U272050L2006PTC154403 2. Auction Service Provider (ASP) Ws e-Procurement Technologies Limited- Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Axis Bank Ltd. Y e — Applicant
2. | Address of the registered office | Unit No. 200, A-8, GDITL Norlhex Towes, Ring Road, Auction Tiger, Mr. Ram Sharma; Contact No. +31 8000023297 section 13{12) read with Rule 3 of the Secunty interest (Enforcement) Rules 2002, GAURAV KWATRA & OTHERS oo, Defendants

Metaji Subhash Place, Pitarm Pura, Delhi -110034, issued a Demand Motice dated 07.06.2022 calling upon the Borrowers { Guarantors /

SALE NOTICE FOR SALE OF INMOVABLE PROPERTY

1. GAURAV KWATRA S/O BRIJENDRA KWATRA R/O 32/168

3.| URL of wabsite NIA E-Auckion Sale ‘ofioa for Sala of knmovable: Asells): undst the - Securiizaion and Mortgagors Prakashi Wio Beer Singh, Beer Singh S/o Rampal, Rajkumar Sio SHIV PURI BALKESHWAR COLONY AGRA 282004 U.P. INDIA
c i i P ool R i ua | | Beer Singh & Kapil Sio Beer Singh to repay the amount mentioned in the notice ALSO AT:
] ﬁ";ﬁ;ﬂ?@tﬂ‘;’;ﬁ“ el [P RECQISIRN oF TG ASGe 3 00 EITNTTIEI0S seCutfcRkrgs, A oa0 Wl 1o ;{f 19,90 '?];1 20 (R : "'QH-D ;Eﬂ ?L th E;:J.ﬂ TE mds Su' GAURAV KWATRA S/O BRIJENDRA KWATRA FLAT NO. OAK —
: i provwision to ruke 846) of the Security Interest (Enforcament) Rules, 2002, eing ks. 19,80,711.20 {Rupees Nineteen Lakhs Ninety Thousands Seven 303 3rd FLOOR SHIPRA KRISHNA SRISHTI AHINSHA KHAND
5| Installed capacity of man products’ | KA Natice & heseby given to the public in general and i particular to the Borrower(s) and Hundred Eleven & Twenty Paisa Only) as on 31.05.2022 with incidental INDIRAPURAM GHAZIABAD U.P. INDIA.

ALSO AT:
GAURAYV KWATRA S/O BRIJENDRA KWATRA C/O M/S CROWN
COURIER BLOCK NO. 15 SHOP NO. LG — 27 SANJAY PLACE
AGRA 282006 U.P. INDIA.

2. RITU KWATRA W/O GAURAV KWATRA R/O 3/1 32/168 SHIV
PURI BALKESHWAR COLONY AGRA 282004 U.P. INDIA.
ALSO AT:

RITU KWATRA W/O GAURAV KWATRA C/O M/S NO. 1
WORLDWIDE EXPRESS AT A- 200 KHASRA NO. 416. MHP NO
1862, MAHIPAL PUR EXTN, DELHI — 110037.

3. KRISHNA DEVI KWATRA W/O BRIJENDRA KWATRA R/O
32/168 SHIV PURI BALKESHWAR COLONY AGRA 282004 U.P.
INDIA.

ALSO AT:

SErVICEs
B | Cuardity and value of main products! | Res. 164.501,433.20 (As per the audited
senvices sold in last financial year Bafanca Sheel of FY 20-21)

T.| Mumber of employees/ workmen a
g | Further tedars including last avalabie Informafion can be sowght by sanding an
fnancial statements (with schedules] of | E-mail on cirppytexjewellers@gmail. com
bwn years, lists of creditors. refevant dates
for subsaquent avenis of the process are
avalabie at,

8. | Eligindity for resahsiion applicants under
section 25 2){h) of the Code is avaiable 2

expenses, cost, charges ete. within 60 days fromthe date of receipt of the said nofice.
The Borrowers/Guarantors/Mortgagors have failed fo repay the amount, notice is
hereby given to the Borowers/Guarantors/Mortgagors and the public in general that
the undersigned has taken possession of the property described herein below in
exercise of powers conferred on himdher under Sub-Seclion (4} of Section 13 of act
read with rule 8 of the security interast Enforcement rules 2002 on this 14th day of
September of the year 2022,

The Bormowers/Guarantors/Mortgagors in parficular and the public i general are
hereby cautioned not to deal with the property mentioned hare under and any dealings
with the said property will be subject to the charge of the Punjab National Bank for an

Guaranton(s) that the below described immovable properties mongagedichared 1o the Aditya
EBirta Housang Finance LimitediSecursd Creditar, the pessession afwhich has been taken by the
fsthorized Officer of Aditya Birla Housing Finance Limited"Secured Creditor, will be put 1o sale
by auctan on A5 is whare 57, “As Is whal &°, and “Whatever thera 5" on 12-10-2022, for
recovery of INR 18,64,531.35 [Rupees Eighteen lacs Sixty Fouwr Thousand Five Hundred
Thirty one and Paise Thirty Five Only) as on 15-11-2021 and furthes interest and other
expenses thereon Wl the date of realizabon, due o Adilya Bela Housing Finance
Limited!Secured Creditor from the Borowers namely Mahesh Chand Sharma and Mamta ,

The reserve price will be INR 15,82, 403- (Rupees Fifteen Lacs Eighty Two Thousand Four
Hundred and Three Only) and the Eamest Money Deposi (EMD) will b= INR 1,58, 24030
(Rupees One Lac Fifty Eight thousand Two Hundred Forty and Paise Three Only). The last

Infarnation can be sought by sanding an
E-mal on cirppytexjewellersi@gmail com

10 Last date for receipt of expression of interest| 06.10. 2022 date of EMD deposit s 11-10-2022. the dafe or mnspection of e said property = fed on || amount R, 19.90,711.20 (Rs Nineteen Lakhs Ninety Thousands Seven Hundred R T e e R SR ST T AT 1O
1| Date of | ] 1 ; IR 350 LG RN v Eleven & Twenty Paisa Only) due and ocutstanding as on 31.05.2022 along with KHAND INDIRAPURAM GHAZIABAD U.P. INDIA.
11| Digte of issue of provesional list of 15.10.2022 :
prospective fesclufion applicants DESCRIPTION OF IMMOVABLE PROPERTY future interest cost and expenses thereon. 4. SHIPRA ESTATE LIMITED & JAI KRISHNA ESTATES
T2 Last dafe for subission of cbjections | 20,10.2022 All That Fiece And Parcel Of second Floor withaut Roaf Rights of built up property beating Piat § - | The Borrower siguarantor'simortgagor's attention is invited to provision of sub-section DEVELOPERS PVT. LTD. HEAD OFFICE: D- 32, LAXMI

NAGAR, MAIN VIKAS MARG, DELHI- 110092.

ALSO AT:

SHIPRA ESTATE LIMITED & JAI KRISHNA ESTATES

DEVLOPERS PVT. LTD. HEAD OFFICE: SHIPRA MALL, PLOT

NO. 9 VAIBHAV KHAND, INDIRAPURAM, GHAZIABAD- 201014
In the above noted application, you are required to filed reply

in Paper Book form in Two sets along with documents and

affidavits (if any), personally or through your duly authorized

Mo. E-22, admeasuring 50 50, vands e, 1,81 5q. mirs oul of Khasea No, of 8817 Situaled in the
revenus eslate of Village Hastsal Dethi Sizle Delhi Area Abadi known &3 Colony Arva Samaj
Foad Utam Magar, Mew Delhi 110058

For defailed terms and condilions of the sale, plaase rafier to the link provided in Adtya Birla
Housing Finance Limifed/Secured Creditor’s websife i.e
https:iihomefinance.adityabirlacapital. comiproperties-for-auction-under-sarfaesi-act or
https:iisarfaesi auctiontiger.net

10 provisional [ist
13 Pracass emall id b submit EQI

[8) of section 13 ofthe Act, in respect of time available, fo redeem the secured assats
DESCRIPTION OF THE IMMOVABLE PROPERTY

All Part & Parcel of Plot No. 196, Pocket-3, Block-G, Sector-16, Land Measuring
25.90 5q. Mtrs. Situated at Rohinid, Delhi in the name of Prakashi Wio Beer Singh.

Date : 14-09-2022, Place : New Delhi Authorized Officer, Punjab National Bank

cirppyiexjewellers@omal com

Pankaj Khetan

Deamed Resalulion Professiona

(In the matbar of Mi's Pytex Jeweallars Private Liréted [under CIRP}
IP Registration No.: IBBUIPA-Q021P-MOODI0A016-17/10014
Registerad Add.: K-37/4, Basement, Kailash Colony,

! 2 Sl agent or legal practitioner in the Tribunal, after serving copy of the
) Near Kaash illfl-nh;i!{ h&ﬁfﬂ%&%ﬂ?ﬂ?&%ﬂ?ﬂ?ﬂ?& Date; 21-09-2022 Authorized Officer, FORM A same on the applicant or his counsel/duly authorised agent after
Crate - 21.09.2022 o " Place; NOIDA PUBLIC ANNOUNCEMENT publication of the summons, and thereafter to appear before the

| Place: New Delhi E-mail: cirppytexgewellers @gmail.com, ippankajkhatanggmail com

3 vorc sak

Aditya Birla Housing Finance Limited ' o ; et
| Tribunal on 25.10.2022 at 10.30 A. M. failing which the application

shall be heardand decided in your absence. Registra
Debts Recovery Tribunal, Lucknoml

| Under Regulation & of the Insohvency and Bankruptcy Board of India
{Insotvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
TONK WATER SUPPLY LIMITED

Head Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013

Regional Office: HOFC Bank Ltd.; Dept For Special Operations, 5th Floor, Ansal Classique Tower, Plot No.1, Near RELEVANT PARTICULARS
We understand your world Community Centre, J Bloc uri Ga New Delhi-110027 ¥
” E Auc?lrnﬂ SALE Nnmi: — F E:L:l 5 T;;E::;F;;:E E::;:e Debior rgtrtl &:ﬂﬂ 55 UPPLY LIMITED g’"'”“‘uﬁ;ﬁ;‘mm REGD.A/D/DASTI/AFFIXATION, EXH NO:43
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES 3, | Auhorty L which Corporate Debeor | Registrar of Companies - Jaipur BEAT OF DRUM & PUBLICATION,/NOTICEBOARD OF DRT
E-Auction Sale Motice for Sale of immavable properies mortgaged o Bank under Secuhibzation and Reconstruchion of Fnancial assets and Enforcemant ol Secunty interast Act, 2002 read with proviso io 15 Incorporaled / regEstand SALE PROCLAMATI nH
Ruta &(5) afthe Security Interest (Enforcement) Ride, 2002 4 | Corporate Idendty Mo, / Limited Lisbiit U1 D00RIZ015PLC056084 h
Motice is haraby givan ba the public n general and in particular ta the Barrawen s)Maorlgagor]siGuaranions) thad, fie Authonzad Ofcar of HOFC BAME LTD. had laken poe=assion of tha follawing praparlies |danbfication Nnﬂ’;fcwpqra[e Dabilar g OFFICE OF THE RECOVERY OFFICER-I
mentioned hersunder, pursuam 1o demand raised vide noticeds) issusd under Sec 13(2) of the Sacurilization and Reconstructon of Financial Assets and Enforcement of Security interest Act, 2002 in the 5, | Addrass of the ragislered cffice and | Reege. Offlce : F-2, 151 Floor, Jagdamba Tower, Amarpal, DEBTS RECOVERY TRIBUNAL-1l, MUMBAI

following inan accounts with right to sell the same on “AS 1S WHERE 13, AS 15 WHAT IS, WHATEVER IS THERE 1S AND WITHOUT RECOLIRSE BASIS” for realizafion of Bank's dues plus interest & offer
ayxpansas a5 delailed hersunder and wharaas consaguent upan failurs fo rapay tha dues, tha undersigned in axercise of power confemed under Seclion 13(4) of Lha said Actraad with Fuba 8 of fha said Rules
proposes b realize the Bank'sdues by saleof the said propertyies. The saleof (he below=menboned Properties shall be conducted by way of E-Suckon trough Web Portal: ifpsieaw bankeauclions com

DESCRIPTION OF IMMOVABLE PROPERTIES/DETAILS OF ACCOUNTIAMOUNT/EMDIETC

MTHNL Bhavan, 3rd Floor, Colaba Market, Colaba, Mumbai.

R.P. No. 139/2018 DATED: 07.09.2022
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF DEBTS

Cirche, Valshall Magar, Jaipur, Rajasthan-3020241
Corporate Office | 20th Floor, Maralhon Fulunes,
WA Joshi Mang, Lower Parel, Mumbal-a00013
Place of Maintenance of Books of Accounts &

principal affice {if any) of Corparale Debior

5. | Name of the Branch | Name of the Details of property Ameount as per Demand Notice Resarve Price Inspection Papers : 61k Fioor, Plol No.19 & 20, Firn City,
No, &AccountBorrower | & Guarantors of the “H = EMD Date and Time Saclor-16 A, Gaulam Budsha Nagar, Naida-201301 o AND BANKRUPTCY ACT, 1993
property Dermand Motice Bid Increase Amount B (Insavency cammengament date in T6th September 2022 [Copy of the order was JN Fmanml.ﬁ.smﬁmngwuchn ] e Crtificate Holders
1. |HOFC Bank Ltd, Delhi Mortgagor | ltem No.1: Residential Rs.1,62,02,443.67 Rs. 34,00,000i- 20.09,2022 respect of Corporabe Debaar upinaded an NCLT Partal on 19th September 2002 Company Pvt. Ltd., Mumbai
Wis Gayalri Enterprises Guarantor: Property at House no C- Dateof Demand Notice - 08-May-2018 Rs. 3.40,000i- 11.00AM 7. |Estimated date of closure of insclvency | 15th March 2023 (being 180 days from Vis
Proprigtor Mr. Karwar Ms. Sunita Devi 403, admeasuring 100 Sq|Uves as on 30 Qj‘hEUITE with | fuﬂhﬂdf Rs. 50.000- iy resoiution process 16th Sepember 2022} Miz. Shri Shayam Metal Manufacturing Pvt. Ltd & Ors ]..... Certificate Debtors
Bhan Account No Guarantors: Mr | Yards, Swatanter Nagar, Inieresi amng wilh Ine cosls an Date(Time of e-Auction : 10.10.2022 8 |Mame andt Registaton numbter of the | Name: Mr. Amit Gupta CD - 1: Mis. Shri Shayam Metal Manufacturing Pyt. Ltd., having its registered office at
0571B970000135 Kanwar Bhan. Ms. Mareta, Delhi-110054. pxpenses lill the date of full and final 1030 AM to 1130 AM insoivency professional acting as Interim | Reg. Mo.: IBBUIPA-002AP-ND0021/2016-2017/10048 il Hu.&ﬁ&ﬁ?.ﬂhiriwﬁda Raad. Ui"a,ge}{grpmgreleJ;m:w;dglgfhg:;;qﬂ1 . N

| paymenl undes the Loan account

=" Sunita Devi _ _ Last Date for Receipt of Bids; 6.10.2022 Upto 4,00 PM Raselufion Professianal S e 0.2 M & hE Afbarabich Bl ol EN e e R
- ; . iallRs. : i Rs. A0.00 000/ 20.09.2022 o [Address & email of the inferim resolution | Address: C-17, Vinay Magar, Krishna Nagar, - : Mr. Sureshkumar Attarsingh dundiwal, Flat No.r02, P FINNACE S, Yasan
* | RS ndusties P il (A | (Guaramion b, |Proparty st Kpasra. No Amou) . | oo Rs. 600000 |  200PMI3.00PM DRSSV R Fogilono A e o) | L el Ll Prae st 228025 S R L NS Y
No. 0543870000387} R | Mahit Kumar Sharma 315,31%/2 (3281/311), Dateof Demand Notice - 11-Aug-2017 | Rs_ 1,00,000/- Email: amitguplacs@gmed com CD-3: M. Bharat Bhushan Kaushil, 32301234, Ramnagar Tri Nagar, New Delhi 110 035,
5 Automotive (Alc. No 316/1 Waka Abadi, Surat Dues as on 31-July-17 win furlher Date/Time of e-Auction : 10.10.2022 10. | Address and e-mal fo ba used far Mr. Amit Gupta CD - 4 : Mr. Umashankar Motilal Agarwal, G 708, Tth Floor, Redwood Society, Vasant
12037630001331) Rmax |Nagar, Gurgaon, Haryana|interest along with the costs and 2,30 PM to 3.30 PM comespondence wilh e Intesim Address: C-17, Winay Nagar, Krishna Nagar, Garden, CHSL. Mubund (W), Mumbai 400 08D,
Automotive (Afe. No. admeasuring 200 sq. yards |expenses “':j' Hﬁ‘g ﬂ'LME" El'j'?dl_ﬁ”gl Last Date for Receipt of Bids: 6.10.2022 Upto 4.00 PM PN e Ee Lucimow, Uther Pradesh-Z26023 CD-5: Mrs. Sujata Umashankar Agarwal, G 708, 7th Floor, Redwood Soclety, Vasant
502000025149 46) AT 000, A o I Ry B Emalk chplarbuibr@goa oo (Garden, CHSL. Mulund W), Mumbai 400 080,
1 g il e | | 11. | Last date for submissson of claims 3rd October 2022 (14 days from receipt of orger) Whereas Hon'ble Presiding Officer, Disbts Recovery Tribunal Mo, 1l Mumbal has drawn
}Eﬂ“ﬁg;;::r:m?:“mnmm Officer/Phone NoJEmail Id : Mr Neeraj Mahajan le : 8527114180, neeraj.mahajan@hdfchank.com { 1z Ellﬁﬂf:ﬁiélﬁﬁgﬁﬁﬁ Mot Applicabls up the Recovery Certificate in Original Application No 44212016 for recavery of
: . 121, ith | fic
1. Thee-fuction i being held on "AS |15 WHERE 15, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS" oy the iriterim Rasalution Professicne ::' ;é;};;:ﬁg:: E"' ;l: ;T;ﬁﬁ:]ﬂzsln i;ﬁﬁ:&f ;g’e't;f “ﬁnfs:li:r”&:r:;";rﬂ
2, Theinbarestod bddars shall submil their EMD datails and dacumants thraugh Wab Porial: hetps Uhdbcbank. auctiontigen net (tha user 1D 8 Password can be oblamed fneeof cost by regislesing namea wilh 13. | Memes afinsplency professionals identified | Mot Applicable T T iy . gt -

charges as per the Recovery Cerificate / Decres.

And whereas the undersigned has ordered the sale of propery mentioned in the
Schadule below in satisfaction of the said cerlificats.

Andwhareas a sum ol Re. 11,71,11,995.890- along with pendentlite and further interast
& 16% p.a with monthly rests from the date of filing of original applicationi.e. 13.07. 2015
till payment andlor realization from Cds.

Motice is hereby given that in abzence of any order of posiponemeant, the property shall
be sold on 27,10, 2022 between 02:00 PM to 03:00 P-M. (wilh aulo exlension clause in case
of bid in last & minutes before dosing, if required) by e-auciion and bidging shall take place
through "Online Elecironic Bidding® throwgh the wabsite of Mis, C1 India Pvt Lid., Plot No
301, Udyog Vihar, Phase 2, gulf Petrochem Building, building no. 301 Gurgaon
Haryana, PIN: 122015.Help Line No. +31-124 4302020/21/22/23724. Contact Person:
(i) Mr Hareesh Gowda Mobile: +91 9584587555 Email - hareesh.gowda@clindia.com
For further details contact: Mr Rahul Sikaria, Mobile -9967 051563

The sabe will be of the property of the C.D above mamed as mentionad in the schedule
bekow and the liabiliies and daims attaching 1o the said property, 5o far as thay have baen
ascertained, are those specified in the schedule aganst each kol property,

Tha proaparty will be put up for the sale in the loks spacified in tha schaduie. [Fthe amaount io be
redlized is satishied by fhe sale of a portion of fhe propesty, the sake shak be immedisisly stopped
with respect to the rermainder. The sale also be stopped if, before any lotis knocked down, the
arears mantioned in the said certificate, interast costs (inchading cost of the sala) are endered o
the officer conducting the sale or proof is given 1o his satisfaction at the amount of such
certificale, interestand costs hawe been paid to the undersigned.

Mo officer or olher person, having any dufy to perform in connection with sale, either
directy or indirecthy bid for, acquire or attemgt 1o acquire any interest in the property sold.
The sale shall be sublect to the conditions prescribed in Second Schedule of the Income Tax
Act, 1251 and the rules made there wnder and o the further foliowing condifions,

I e ified in the annex { n sl th taf th
Regl. Office: 11th Floor, Tower A, Peninsula Business Park, ol e el b g s i bn el il i
BRANCH ADDRESS : UG1, 5G Beta Tower, Plot No.10 Sector - 3, Vasundhara, Ghaziabad (U.P.) - 201011, Email: ghaziabad@pnbhousing.com Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013. mis-statamnent or amission in this prociamation, '
BRANCH ADDRESS : Building No. 5-8, Uphar Cinema Complex, Green Park Extn. New Delhi-110016, Ph.- 011- 26512811, Email: greenpark@pnbhousing.com CIN No. U67190MH2008PLC 187552 1. The reseeve price below which the progerty shall not be sold 13 Rs.1,00,00,0000-
BRANCH ADDRESS : 8th Floor DCM Building16, Barakhamba Road, C P New Delhi - 110001, Ph No.- 011-23357170. Email: barakhamba@pnbhousing.com S s i UCRANDNEREE o o e (Rupess One Crore only)

BRANCH ADDRESS : Ground Floor, D2, D Block, Sector 3, Noida, Uttar Pradesh 201301. Ph. No. 7292015075, Email: noida@pnbhousing.com e st eyt g At 2002 (*Act") read with Rule 3 of the | | > T 2mount by which ihe bid i fo be increased shall b Rs 1,00,000{Rupees One
Nofice is heredy given 1o e public in general and in parficular to the Bomawer(s} & Guaranior(s) indicated in Column No. - A that the befow described immovable property (ies) described in Security Interest (Enforcement) Rules, 2002 |“Rules”). Ih_?jl;hs 1“"';—":" n 'EE suankif Ay d|5ﬁuselar§|ng A A v et - S
Calumn Mo.-D morigagedicharged 1o the Eec.J_r&:! Creditor, the constructivePhysscal Possession of which has been takan (as described in Cofumn No. - C) by the authorized Officer of Wheseas the undersigned being tha Authorised Officer of Tata Capital Housing Finance idder, the ot shal Hlﬂ"F‘E be again put up o awcton _

M's PNB Housing Finance Limited (PNB HFL) Secured Creditor, will be sobd on “AS 5 WHERE 13, AS 15 WHAT |5 and WHATEVER THERE |5 BASIS" as par the defais mentioned below 3. The highest bidder shall be declared 1o be the purchaser of any loL It shall be in the

Mofice is hesaby given to borrowens)'mortgagorsvLegal Hairs, Lagal Reprasentativa, (whathes Known or Uinknown), axecuions). asministrator(s), sucoessors), azsigneals) of the respective L'”E'E%TEHLE Ié] '?”ﬂeréhi?ﬂl‘qn% ?.e:ErESE; ﬂﬁm mﬂﬁﬁq un?ﬁﬂ;ﬂﬁ ':;d dizcretion of ihe undersigned fo declinefacceptance of the haghest bid when the price
borowers morgagor|s){since deceased) as the case may be indicated in Column No. - A under Rule-8(5) & 9 of the Security Interest Enforcement Aules, 2002 amended as on date. For datalled rEE:mi:rll b (lé] I:-fn'h1e .E-’-.-:tﬁ callianzfipiul'l&?ﬁ: Bu?ruwer IEFI—E”:-%M;LE:;%%L s [:;' .':ﬁ offered appears so dearly inadequate as to make itinadvisable to do so.
ferrns and conditionz of the sale, pleasza refiar o the Ink provided in M's. PNE Housing Finance Limited (PNEHFL), secured credilor's websile La, www, Lsing.com. . ' ; i ! iy i i i id i id E-fuct i

p g { prbhousing sl o bt rtadi ko DBV ol Pl al HissmmosiiaBiut e} Rtnd 4. The public atlange is hereby invited to bid in the said E-Auction. The offers in a sealed

0 ct g Authonsed represantaive of arediians
inaciass (e names for each class]
(8] Relevant farms awalzble al

hittps ihofcbank auctiontigernet) throwgh Login B & Password. The EMD shall be payable through NEFT / BTGS in the follorwsng Account; STS00000804261, Mame of the Account: DFS0
TRANSITORY ACCOUNT., Mame of the Banefician: HOFC BAMNK LTD, IFSC Cods: HDFCOR0240 or through Demand Draf drawn in favour of HOFC Bank Lid Accawnt Mo, ST500000904261 [a1est B
by 400 P.M on ar bafana the dabas mentioned in te able abova. Please nole that the Chequeas shall not be accaptad as EMD amausnt. 14

3 Tothe best ofknowledge and information of the Aushorzed Officens), there iz no encumbrance of daims excepl as dischsed as per Banks's recard wah respectio (he Properties including statutary tues
like property taxes, society duas efe. The Bank howewar shall nol be responsibée forary ouistandng staluiony dues ( encumbrances [ Muricipal Corporation Dues | elactricity dues, charpasdax amears
ele, ¥ any and it will be liabidily of the buyer. Tha inlending biddars shawd maka thair own independant inquiries ragarding the encumbrances, ile of Praparlies & 1o inspect & safsly hemsalves.
Properties can be inspected strictly on the above mentioned date ard timse,

4,  Theinented bidders who have depesied the EMD and require assistance in cragting Login 10 & Password, uploading dsta, submitting bed, freinig on e-bidding pracess elc., may comac] aur service
provider Wis. e-Procurement Technologies Limited {Auction Tiger), Ahmedabad Helpline Mos: 073-68136850/68136837, Mob:95T8551888; Contact Person Mr Ram Sharma
Mobile:23TES31888, Email.ramprasadiauctiontiger.net & supporti@auctiontiger.nat Web Portal Address: hitps:ihdfchank.auctiontiger.net and for any praparly relaled guery may condac
thve Author zed officer 23 mentioned above in office hatrs duning the woeking dans, (1000088 to 5200 P&)

5,  The highast bid shall be subject to approvel of HOFC Bank Limited. Autharized Officer reserves the right to accepld reject all or any of the offers! bids so received without sssigning eny regsans
whalsogwar. His dacision shall ba fimal & binding.

G, (FORDETAILED TERM AND CONDITIONS PLEASE REFER TO OUR WEBSITE www. hiifchank, com o d wiww. bankeauclions. com)

STATUTORY 30/15 DAYS SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

This may alse be freated as nolice wir 8(8) Rule 91 1) of Securdy Inferest {Enfarcement) Rules, 2002 1o borrowars! and Guarantors of the abave said [oan abaud tha kalding of E-Auclion Saka on tha abiwa
menikzned dase. The borower quarantorsimongagors ane heseby natified (o pay the sum as mentioned above along with upio dated nterest and ancillary expenses befone the date of Awction, failing which
tha property will be auclioned! sold and balance duas, i any, will b= recoverad with inbarast and oost,

Date: 21.08.2022, Place: Delhi.

[ {a) Wb link for dewnloading claim forms:
hitps-iEbi.govinfanhomedownioads

(b Detads of aulhonzed represenlaies ib) Mot Applicabe

are avallabie at:
Motice & herely given that the Haon'ble National Campany Law Tribunal, Jaipur Bench (NCLT) has
oroarad the commencemand of the corporate insahvency resalution process of the Tonk Water Supply
Limited on 164h September 2022 wde ceder ng CP{IE) Mo ATEPRIZ020. (Copy of the order was
uploadad on WCLT Portalon 159th Saplamiber 2022)

The creddars of Tonk Water Supply Limited, ane baraby called upon  submil their daims wilh proal an
or before Jrd October 2022 to the ineri resolution professional &t the address mentioned agains! em
10 abowve,

Thefinanclal crectors shall submek thelr dams with proef by electrorsc mesans only. All other creditors may
submil the claims wilh prood in parsan, by post ar by alectroric means.

A marcsal credilor befonging 1o a class, as listed agaire! S entry Mo. 12, shall indicate ils cholce of
guthorized represantaliva from amang the three insolvency prodessionats lisfed apainst enfry Mo, 13 oect
&3 aushorised represeniatve of the class in Fam Gh

Submission of false or misleading proofs of claim shall atiract penalties.

Authorised Officer, HOFC Bank Lid,

Sdi-

Mr. Amit Gupta
Inferim Reschution Professional of Tonk Water Supply Limited
Registration Number : [BBIIPA-O02/IP-NOO0Z1 2018-201 710048
AFA valid till: 09.01 2023

Regd Address; C-17. Vinay Magar, Knshna Nagar, Lucknow, Littar Pradesh-£26020)

aw»

TATA

TATA CAPITAL HOUSING FINANCE LTD.

Date: 21083022
Place: Lucknow

. APPENDIX -IV-A
(@ pnbHousing E-AUCTION-PUBLIC SALE NOTICE OF IMMOVABLE PROPERTY/IES

Finance Limited gpponSaleNotics for Sale of Inmoveable Assets Under the Securitisation and Reconstruction of Financial Assels and
Cinar Ki Baat Enforcement of Security Interest Act, 2002 read with proviso to Rule 8{5) of the Security Interest (Enforcement) Rules, 2002)

Registered Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110 001 PH. : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com

Loan Mo. | Mame of the | Demanded | Mature of Description of the Rezarva EMD Last Date of Bid Inspaction | Date of Kriown haraLndar: 1 oay Ha amounts mentonad:in the rassectve Demand Noficads. within 60 anvelope along with demand draft | pay order of any Nationalized Bank / Schedulad
Borrawer Co-Barrower! Amourdt  |Possession Propertias Marigagad Price 1% Submission |Incremental| Date & | Auction | Encumbrances! days Trnrnéha 531:; of the respective Notica/s, a5 par-:ﬁémils:ugnwn below, Coples ::uﬂl"IEIE-EIII:I Bank abong with EMD Amount Rs. 10,00,000/- (Rupees Ten Lakhs only) should be
Guaranor(s)’ Legal heirs | & Date {RF) of RF) of Bid Rate Time &Time |Court Casa, if any, - AR e - dapositad with the undersigned naot kater than by 4.30 p.m. on 21.10.2022. The demand
() B} ic) ] (E} () 16} iH) ih ) (K} HKhloRe Bre Setivc bt Rpgletoted PosLAD A7 i Evalkabia it 01 Underéione. ond draft/ pay order shoud be drawn in favour of the "Recovery Officer, DRT-H, Mumbai in
¥ § i ol | i i s | i z i ] : -l
HOUGHAOS16:264371, | Rs. | Physical |Flatho 1204 12 Floar Tower-| RS, 2621825~ | As 262183~ |21-102022| Rs.  |17-10-2022 |22-10-2022 | *Nil Not Known e ;ﬁﬂfgg;ﬁ Iﬁifﬁﬁﬁé}fé’f;;ﬁ' fﬁ:ﬁ;ﬁiﬂiﬁgﬂsﬁ:{ Pl R.P No. 139 of 2018. The above amountidemand draftipay order shall be refunded to
msrf:h?ﬂﬂfﬁﬂsihﬂm 2335:[‘5,;3:2 gl?r_?ra‘éﬂt;ﬂ?gﬂh&ﬁfg;? Pé:;g I.FL'J;;;H?I_ L“ﬁ;lﬁl':lriﬂ I“LF;:; E"E La wlf_fﬂﬂ;f” 10.008- - B:ITA wlo aEtMl In connection with the above, Netice is hereby given, once again, o the said Obligar(s) the unsuccessiul bidders after due verificalion / submission of KYC documents,
Phatak & Sh. Banwari Lal| 07.02.2020 1050, Village-Moor Nagas, NH-|  Thousand Eight | Thousand D 2 gy o | S Legal Heirfs)Legal Representalive(s) to payto TCHFL, within 60 days from the date of the Attested photocopy of TANIPAN card, Addrass Proof, Demand Draft/ Pay Order shal be
Sharma (Co-Borrower) 58, Ghaziabad, Uttar Pradesh-| Hundred Twenly | Hurdred Eighty 04.00 PM. | 0230 PM. respective Noticess, the amounts indicated herein below against their respeciive names, uploaded with the online offer. The last date for submission of online offers alangwith
B.0.: Ghazizbad 201017 Area 305 5g. F1. Five Only) Thees Lnly) together with further inferest as detailed below from the respective dates menfioned below EMD and ihe ofher information/ details is 21.10.2022 by 4.30 p.m. The Physical
HOU/GHA1215/257871, As. Physical |Flat No. 2265 22th Towsr| RS 1999200+ | Rs. 199920~ |21-10-2022| Rs. | 17-10-2022 | 22-10-2022 | “NINot Known in column (d) ill the date of payment and ! or realisation, read with the loan agreemant and inspecbion of the properies may be taken between 10.00 a.m. and 5.00 p.m. we/,
Mir. Ajeet Singh 24.58,522.95 Gayari, Mahagunpuram, ¥nasra| (Aupee Nineloen | (FupeesDne | before | 10,000/ at at other documentsfwnitings, if any, executed by the said Obligor(s). As security for due 19.10.2022 atthe property site.
1Hﬂr;gw&g]nfeml:‘r;;ndu \ ;E?Drg% ?ﬁgﬁ“?cﬁ“ﬁéa‘gﬁi.ﬁ;&ﬁi L]ffs hlrfdr'f !;lme L#;E;T,.'; :i':g 17:30 PM. 10.30 AM. fﬂ-ﬂ'ﬂ AM. repayment of the loan, the following Secured Assal(s) have been morgaged to TCHFL by 5. The copy of PAN card, Address proof and identity prof, E-mail 1D, Mobile No. and
B.0. Ghaziabad ' Vilage Meheaudl {Shuated 3t Near Aum D,I’;'I:' Hundred Twery 84 D:f'm ﬂL’JIJ? BN the said Qbligonis) respectively dectaration if they are bidding on their own behalf or on behalf of their principals. in the
Columbia Asia Hospital) ' Oriy) : : ' Gn"{f_a;;lg Name of Obligor(s)/ Total Outstanding Date of latter case, they shall be raquired to depasil their authorily and in defaull their bids shall
%ﬁ’;ﬁﬁ- rﬂa&aﬁa 4 No. Legal Heir(s)Legal Dues (Rs.) as on Demand Notice be rejected. In case of the company copy of resolution passed by the board members of
e : Representative(s) balow data* “Date of NPA the company or any other document confirming representation fattorney of the comparny
HOWGRP0515/ 218754, As. Physical | Flat Mo.-13, Third Floor, Sector-|  Rs. 10,09,800~ | Rs. 100,980~ | 21-10-2022 Rs.  |17-10-2022 | 22-10-2022 | “Nil'Mat Known : and the receipticowntar fod of such degosit should reach 1o the said sendce provider o
M. Panka] Marang | 13.91.247.98 34, Block - C19, Pocket-2, LIG.| (RupeeTenlacs | [Rupess Cne before | 10,000 al al TCHHL |Mr. Mohammad|As on 08/08/2022, an amount of Rs 06089002 (:H Bank by &-mail or otherwise by the said date and hard copy shall be submitted before
{Borrower} & Mrs. Anshy | & Date Rohini, Delhi 110089 Kirsety Thousand Lac Nine 17230 P 10.30 AM, | 10.30 AM. 070300 |Momin Saifi as|1833921- (Rupees Sixiesn Lakh 2 : A
Marang (Co-Borrower) | 31-03-2021 Eighl Hundred | Huncred Eighty o 1o 010009 | (Borrower) and Mrs. | Thirly Theee Thousand Nine Hundred the Recovery Officer-ll, DRT-II, Mumbai on 21.10.2022 upto 4.30 p.m. In cage of
B.0.; Greenpark Criy) iy} 04,00 PM. | 02.30 BM M a |Srabanm Alias| Twerty I.";Ine Ont) | : .y fadlure, bid shall not ba considerad.
J y y) i due and payable | 04-07-2022 % ; ,
NHLUGRP1119757053, |  Rs Physical | 303, 50 Fioor, Tawer C, ATS| Rs.21763,780- |Rs. 2176374~ | 11-10-2022| Rs.  [17-10-2022 | 22-10-2022| BUILDER DUES TCHIND | Shabnam Saifi & Mr.|by you under Loan Account No. 6. QEE ﬁéﬂﬂf{ul?;ﬂﬂ@; manr_md: #mstiﬁ?ﬁﬂ;ﬂsiﬁ::fh:dm?iﬂ a_ftega;ﬂu?:_ﬂﬂnl
Mr. Sanjeey Roy | 268.11,499.49 Bouquel Commercial, Piot No.| (Rupea Two Grons | (Rupees Twenly | before | 1,00,000¢ | at il ARE ALSO 703000 | Mohe, Rehan Saifi as | TCHHLOT03000100093672 and an I el O WK (R 1.5 o R0 PSR W0 R SECTLOF R LR ey
{Borrawer), Mrs. Anindita| 85 on 8272, Secior- 132, Gautarn Budh | Seven Lacs Sidy | Ore Lac Seventy | 17:30 PM. 10.30 A.M. | 10.30 AM. THERE 100095 | (Co-Borrower) amount of Rs, 65874/~ (Rupeas Sixly arder in favour of the "Recovery Officer, DRT-II, Mumbai in R.P No. 139 of 2018 or
Roy (Co-Borrower) & | 21-05-2022 Magar, ETT Tower, Moida, Uttar| Thees Thousand | Six Thousand to 1o ; Five Th ' d E. bt Hifidrad directly by way of RTGS/INEFT in the Account No, 30043253890 with State Bank of
MS Williams Commerce Pradesh- 201301 Sevan Hundred Tg-“ﬁ'ﬁ Hu:-"fﬁ:' 04.00 PM. | 0230 P 034 Ehe g FD usg;el i IIjEI I:Iun FISI India, Fort Market Branch, Mumbai, IFSC Code No: SBINOOD5347 of Recovery
Tachnology Private Faurty Oriy] evanty Four i Bk ke il e Officer, DRT-II, at Mumbai
Limited (Co-Barmawer Orly) A Mo cer, DRT-II, at Mumbai,
E.n_:[ﬁ.reenpm b ?%HT;%?DUSHE?;I;DLUT]E!'JFIEDMG??E?EHFT; 7. Onca the bid s submitied it is mandatory for the badder (5) 1o participata n the bidding
HOUDEL0318/503724, | Rs. | Physical | Fiot, No. 5 Upper Ground Flooe,| Rs.3,85,01,780 | Rs. 35,50,178" | 21-10-2022 . |17-10-2022 | 22-10-2022 | “*Nil/Not Known lo Rs. 1699795- (Rupees Sixteen OGRS o e o 0K 100 1) S 4 Bl SBicy. FOTRS. g e e
Aful Goel [Borrower),  |3.06,31,121.48 Block-F. Vikaspurl, Delhi-|(Rupes Theea Crora | (Aupses Thity |  bedore | 1,00,000/- al at Lakh Ninety Mine Thousand Seven EMD shall be forfeited to the Government, if the undersigned thinks fit
{I;T_Ehts Gnel} B 110018 Fifty Five émﬂe TF_I’;E;'J;IB"}' 17:30 PM. 10.30 AM. | 10.30 AM. Hundred Ninety Five Only) B. The purchaser shall deposit the balance 75% of final bid amount on or before 15 day
arrowes L Thiusan I now ne ] io 1 F :
B.0.: Hundred Eighty | Hundrad Seventy 04,00 BM, | 0230 PM. Description of the Secured Assets/immovable Properties! Mortgaged Properties : T ety ':'ﬂ 000, they PIEDACE ¥ W TORT A Iy gy Q1 et oldey: ki
BARAKHAMBA ROAD Oriy Eight Oy} "Al piece & parcels of Residential Plot bearing No. 41905, Admeasuring 62.72 S et e woriig o 1 T 50 0 Iy rescriosd Ik o8 St i o
: : ; : ' above. In addition fo the above, the purchaser shall also deposit poundage fee wi
00165660002609, Rs. | Physical | Flat No_ - M-5E04, BlockD.| Rs 1458000~ | Rs.145800- |06-10-2022 Rs.  |03-10-2022|08-10-2022 | "NilNot Known Murs., Situated Sector — 04, Madhav Puram, Residential Scheme No. 10, Near Waler Recovery Officer-l, DRT-I @ 2% mfm Rs.1,0000- and @ 1% o {he axcass of sald
Nazar Mohammad | 19,78,254)- Classic Residence, Raj Magar| (FAupee Fourtean | {Fupees One before 10,000 at at Tank, Mesni City, Meerut - 250002 (LHtar Pradesh), with all common ameniies amiouttofRa4 .J:Irﬂi}:'-thruu hDDin fwuur.q}ﬂe istrar. DRT-Il. Mumbai
{Borrower], Julfikar Ali as an Ext, Ghaziabad, U.P-201017,| Lacs Fifty Sght Lac Forly Five | 17:30 FM, 10.30 AM, | 10,30 AW mentioned in Sale Deed. Boundaries: East— Plol Mo. 41904 {Side 11.20 Mirs.), West - Plat ' g i : q o lsnbbeoy _
Rehimuddin Khan Hundrad Qaly) 04.00 PM. | 0230 M : R : ' x a the expenses of the sale, may, if the undersigned thinks fit, be forfeited 1o the
B[gn;,;m;]n ::5‘311 rlrfd; 2:::[1 ::J.mar —Tie oo TADOE. o avort o Fo loe oo Government and the defaulling purchaser shall m:ailall claims o the property or thuaf
A w— ] ] e ! - | D8-08- amount deposited. The propery shell be resold, afier the issue of fresh proclamation o
HOUDEL/OT18/560433 Rs, Physical |Flat Mo: 1205 12t Ficor| Rs 64,78.870- | Rs 6470887- | 06-10-2022 . |03-10-2022 | 08-10-2022 | "'Nil Mol Known 937 | (Borrower) and Mrs. Ekta | 2242801 3/ (Rupees Two Crore Twanty Four | o7.06 2022 sale. Further the purchaser shall also be liable to make good of any shorifall or
Ritesh Chatureedi, 63,62 270,91 Monsoon Breeme, Seclor 78| (Fupee Siely Four | (Rupees 3k Lac |  belore 20,000 at at 00 | Kumaras (Co-Borrower) | Lakh Twenty Esght Thousand Thirtleen Only) difference betwean his final bid amount and the price farwhich itis subseguently sold
Baauty Tiwari ason Tower-C, Maurangpur,| Lecs Savenly Eighl | Fourty Seven | 1730 PM, 10,30 AM, [ 10.30 AM. T . - - ; Pt > T
B.0. 20092019 Gurgaon, Haryana-122018 Thousand Eight | Thousand Elght io o Description of the Secured Assets/immovable Properties! Mortgaged Properties ; Al The property is being sold on “AS IS WHERE IS BASIS" AND “AS IS WHAT IS BASIS",
BARAKHAMEA ROAD Hundred Severty | Hundred Elghty 04.00 PM. | 0230 P piece & parcels of Residential 48HK ApartmantFlat bearing No. 1201, Block B, 12th Floos, The undersigned reservas the right 1o accapt o reject any or all beds if found unreasonabie o
Orily) Seven Only) Admeasuring 3100 Sq. Fi, Super Area, Situated at Premier Urban, Sector — 15, Pard - 02, postoone the suction astany imewilhout assigning any reasan,

from the dateof acknowledgement of sabe confirmatan letler and in dafault of such deposh, The proparty'secured assel shall be rasold,
4. Ms. MexXan Solutions Private Limited would be assisting the Authorised Officer in conducting sale through an e-Auction in the Web Partal (hitps:'DisposalHub.com) having there
corporate Office at MexXen Solutions Private Limited, 2nd Floar, Shree Shyam Palace, Sector; 445 Crosging, Rallway Road, Gurugram-122 006, For any asslstance related (o Inspection
of the proparfy or obtaining the Bid Documents and for any other guery or for registration. you hawe fo co-ordinale Mr. Ancop Kumar (Mobile Mo.: 92808639724) E-mail:
anoop.kumar i @pnbhousing.com, Authorised person ol PNEHFL or refer to www. pnbhousing. com,

PLACE: GHAZIABAD, GREENPARK, BARAKHAMBA ROAD, NOIDA, DATE : 20-09-2022 Sd/- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

f-i-nanci“.ep' .in

*“Together with the further interest &16% p.a. as applicable, incidental expenses, cost, charges #tc, Incurred upto the date of payment and/or realization thereal, ** To the best knowledge Gurgaon - 122001 [Haryanal. No.| Description of the propertyto | Revenue | Detallsof | Claims, if any, which |
and infarmation of the authorized Officer of PMB Housing Finance Limited, there are no other encumbrances’ claims in respect of above mentioned immovable/sacured assats excapt what *with further marast additlonal Interast at the rale as more p-EII"!iD.Ilc“I."i‘:.' stated in respective of | besold with the names of the | assessed any akher I'hm been put?nrm)m
Iz dszlosed In the column ne-K. Further such encumbrances o be calered pald by the successful purchaser/bldder at hisher end. The prospective purchaser|s)bldders are requested to Demand Nofice dated mentioned above, incidental expenses, costs, charges et incurred Lots | co-owners where the property | upon the | encumbrance, to the property and
independeantly ascertain the veracity of the mentioned encumbrances. il o i S ke el skt MR e el el i raks par et belongs to defaulter and any | Property | towhich apy ather knawn
1, Asondate, thereis na order restraining &nd/or court injunciion PNEHFL the autharized Officer of PNEHFL fram seling. aliengfing andior disposing of the above immovable properties/secured assets, . p :‘?!" ; T'ﬁ e : gor{s} :I P Js'fﬂ e other person as co-owners. “EE:;“ sk nlhrlt:h pﬂ;‘m"lm :ﬂ'::ﬁ;“
2. The prospective purchasenBickier and mterested parties may incependently take fe inspection of the pleading in e proceedings/onders passed eic. iTany, stated in column no-K, Inciuding but not TCHFL as aloresai, rhen_ CHFL shal_ prnce?d o it ihe above E.E”E'j 1 2 3 4 5

limited 1o the title of the documents of the tifle pertaining thereto avatable with the PNBHFL and safisty themsetves in all respects priar to submitting tendented appication farm or making Offer(s) -'!'-55‘91(5:'-']_"1”"‘3‘-'3':'“3 Pml:"arr!l":“as;' under 5'5_*'3["3” 13(2) _E'f the said Act and the applicable : :

The hidder(s} kas jo =ign the terms and conditions of $his auchion elong with the Bid Form. Rules entirely at the risk of the said Obligor{siLegal Heir(siLegal Representative(s) as to 1 | Gut No 59 admeasuring 1 Heclare Mot Mortgaged Mot Available
3. Fleasa note that in terms of Rule 9(3) of the Security Interest {Enfarcement] Rules. 2002, the bidder(sithe purchaser i legally baund to deposit 25% of the amount of sale price. (inclusive of the costs and consequences. and Gul No. B7(p) admeasurng | Available |  Properly

earnast monay, it any, depositad) on the same day or not lzter than next working day. The sehe may be confirmed in favour of (hicden's) only after recaint of 25% af the sala price by the secured The said Obligor(s¥Legal Heirs)Lagal Representative(s) are prohibited under the sad Act 40 R, both situated at vilage

credittr In sccardance with Bida 9i2) of the Secunty Inbarest |Entorcament) Fules, 2002, The remaining 75% of tha s sale consideralion amaunt has 1o be depesitad by tha purchasar within 15 days’ io transfer the aforesaid Secured Asset(s)immovable Property, whether by way of sale, Kambhare, Taluka Wada, Thane,

lease or otherwise without the prior wrillen conseml of TCHFL. Any person who contraveneas
o abets conbravention of the provisions of the Act or Rules made thereunder shall be liable
forimprisonmant andfor penalty ag provided under the Act.

Sdi-Authorised Officar,
For Tata Capital Housing Finance Limited

Date: 21/09/20:2
PMaca: Dalhi

Given under my hand and seal on this 07 day of September, 2022,
Sd/-
5.K Meshram

Recovery Officer,
DRT-, Mumbai

New Delhi
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Fum|ab Stale Pawer Corprradion Limdled

s psPeL

(Regd. Office.: PSPCL Head Office, The Mall, Patiala)
CIN: U40109PB2010SGC033813; Website: www.pspcl.in
(Contact No. 9646118754)
Tender Enquiry No. 292/HPs/ED-1/S-418 Dated. 19.09.2022

Dy. CE/ Hydel Projects, PSPCL, Shed A-3, Shakti Vihar, PSPCL, Patiala invites E-
Tender for REPAIR OF ONE NO. 15 MW PELTON TURBINE RUNNER HAVING SR.
NO. 20/HPs/BHE/02 FOR SHANAN, HEP, PSPCL, JOGINDER NAGAR, DISTT.
MANDI (H.P).

For detailed NIT & Tender Specification please refer to https://eproc.punjab.gov.in
from 22.09.2022 onwards.

NOTE: Corrigendum and Addendum,
https://eproc.punjab.gov.in

if any will be published online at
C-361/22 17189/Pb

PUBLIC NOTICE

The Hon'ble Rajasthan High Court vide orders dated 17.11.2014 and
16.05.2016 in inter alia in Civil Writ Petition No. 7486/2014 — Ajay Kumar Chadha Vs.
The Additional Registrar (Appe.) & Ors, has directed as under :

“The property in question purchased by respondent no. 4 & 5 in auction
sale conducted by respondents no. 2 & 3, Shall not be further alienated.”
(17.11.2014)

“The interim order dated 17.11.2014 is confirmed to last till the disposal of
the writ petition” (16.05.2016)

It is brought to the notice of the public at large that in accordance with above
mentioned injunction restraining alienation of Plot No. F-107,108 Riico
Sriganganagar. The respondent no. 4 & 5 i.e. Sh. Vipin Kumar Agarwal & Sh. Nishit
Agarwal or any of the associate Companies are restrained from in any manner
Selling/Transferring/Mortgaging/Alienating any of the above mentioned properties in
the absence of alienable interestw.e.f. 17.11.2014.

The Public at large is further made aware and cautioned that if any person,
individual, organization or Financial institution makes directly or indirectly a
transaction for purchase, mortgage or indemnification of above properties or in any
way express interest or enters into agreement pertaining to rights of this property, then
itwill be void ab initio and non-est in the eyes of law and that person/institution/violator
himself will be culpable for its repercussion.

SCHEDULE PROPERTY- F-107, 108 Udhyog Vihar, Riico Sriganganagar-335001,
Rajasthan. (Interim possessor : Krishna Vasudeva foods & derivatives Pvt. Ltd.)
Sd/- Rajender Grover -Advocate

EORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
TONK WATER SUPPLY LIMITED

RELEVANT PARTICULARS

Fullerton
India

Rishta Sammasn Ka

Fullerton India Credit Company Limited
Corporate Office: Supreme Business Park, Floors 5 & 6, B Wing, Powai, Mumbai 400 076
POSSESSION NOTICE (For Immovable Property)

(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of Fullerton India Credit Company
Limited, Having its registered office at Megh Towers, 3rd Floor, Old No. 307, New No. 165,
Poonamallee High Road Maduravoyal, Chennai, Tamil Nadu-600095 and corporate office
at Floor 5 & 6, B Wing, Supreme IT Park, Supreme City, Behind Lake Castle, Powai,
Mumbai 400 076, under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand Notice dated 18-08-2021 calling upon the borrower(s) 1)
DHANLAXMI TRADERS, 2) KAPIL JAYNARAYAN 3) PUSHPA DEVI 4) YOGESH KELA
under loan account number 191401310311852 & 191403910321865 to repay the
amount mentioned in the notice being Rs. 73,67,467/- (Rupees Seventy-Three Lakh
Sixty-Seven Thousand Four-Hundred And Sixty-Seven Only) within 60 days from the
date of receipt of the said notice.

The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s)
and the public in general that undersigned has taken physical possession of the property
described herein below in exercise of powers conferred on him under sub section (4) of
section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002
onthis 16th Day of Sep in the year 2022.

The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of Fullerton India
Credit Company Limited for an amount of being Rs. 73,67,467/- (Rupees Seventy-Three
Lakh Sixty-Seven Thousand Four-Hundred And Sixty-Seven Only) and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeemthe secured assets.

Description Of Immovable Property: PLOT NO. 438, SUBASH NAGAR, PAL ROAD,
JODHPUR - 342008 RAJASTHAN; ADMEASURING 83.61 SQ. YDS., BOUNDED AS
NORTH: PLOT NO. 439, SOUTH: PLOT NO. 437, EAST: ROAD, WEST: PLOT NO. 432

Place: Jodhpur SD/- Authorised Officer.

Date: 21.09.2022 Fullerton India Credit Company Limited

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, CIN L36911RJ1996PLC011381

APPENDIX IV [SEE RULE 8(I) POSSESSION NOTICE]

Whereas, The undersigned being the AUthorized Officer of the AU Small Finance
Bank Limited (A Scheduled Commercial Bank) under the “Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002”
and in exercise of Powers conferred under Section 13 read with the Security Interest
(Enforcement) Rules, 2002, issued demand notice dated 28/06/2022 vide Ref. No.:
SME/SAR/BB/13-2/JUN-22/10 Loan Account No. 9001220317062362 calling upon
the Borrowers/ Co borrowers/Guarantor/ Mortgagors MR. MOHAMMED YAKIN
S/O0 MR. MOHAMMED RASHID (BORROWER/MORTGAGOR), MR.
MOHAMMAD NAFIS S/O MR. MOHAMMAD RAFIQ (GUARANTOR), MRS.
KEHKASHAN W/O MR. MOHAMMED YAKIN (GUARANTOR/MORTGAGOR), to
repay the amount mentioned in the notices being is Rs. 19,58,314/- (Rupees

1.|Name of Corporate Debtor TONK WATER SUPPLY LIMITED
2. | Date of incorporation of Corporate Debtor | 15th October 2015
3. | Authority under which Corporate Debtor | Registrar of Companies - Jaipur
is incorporated / registered
4. | Corporate Identity No. / Limited Liability | U41000RJ2015PLC056084
Identification No. of Corporate Debtor
5.| Address of the registered office and Regd. Office : F-2, 1st Floor, Jagdamba Tower, Amarpali,
principal office (if any) of Corporate Debtor| Circle, Vaishali Nagar, Jaipur, Rajasthan-302021
Corporate Office : 20th Floor, Marathon Futurex,
N.M Joshi Marg, Lower Parel, Mumbai-400013
Place of Mai of Books of A ts &
Papers : 6th Floor, Plot No.19 & 20, Film City,
Sector-16 A, Gautam Buddha Nagar, Noida-201301
6. [Insolvency commencement date in 16th September 2022 (Copy of the order was
respect of Corporate Debtor uploaded on NCLT Portal on 19th September 2022)
7.| Estimated date of closure of insolvency | 15th March 2023 (being 180 days from
resolution process 16th September 2022)
8. |Name and Registration number of the Name: Mr. Amit Gupta
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-002/IP-N00021/2016-2017/10048
Resolution Professional
9. [Address & email of the interim resolution | Address: C-17, Vinay Nagar, Krishna Nagar,
professional, as registered with the board | Lucknow, Uttar Pradesh-226023
Email: amitguptacs@gmail.com
10.| Address and e-mail to be used for Mr. Amit Gupta
correspondence with the Interim Address: C-17, Vinay Nagar, Krishna Nagar,
Resolution Professional Lucknow, Uttar Pradesh-226023
Email: cirp.tonkwater@gmail.com
11.| Last date for submission of claims 3rd October 2022 (14 days from receipt of order)
12.| Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional
13.| Names of insolvency professionals identified | Not Applicable
toactas authorised representative of creditors
inaclass (three names for each class)
14.| (a) Relevant forms available at (a) Web link for downloading claim forms:
https:/ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives | (b) Not Applicable
are available at:

Notice is hereby given that the Hon'ble National Company Law Tribunal, Jaipur Bench (NCLT) has
ordered the commencement of the corporate insolvency resolution process of the Tonk Water Supply
Limited on 16th September 2022 vide order no CP(IB) No 87/9/JPR/2020. (Copy of the order was
uploaded on NCLT Portal on 19th September 2022)

The creditors of Tonk Water Supply Limited, are hereby called upon to submit their claims with proof on
or before 3rd October 2022 to the interim resolution professional at the address mentioned against item
10above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA.

Suk of false or ing proofs of claim shall attract penalties.

ielaad

Sd/-

Mr. Amit Gupta
Interim Resolution Professional of Tonk Water Supply Limited
Registration Number : IBBI/IPA-002/IP-N00021/2016-2017/10048
AFA valid till: 09.01.2023

Regd Address: C-17, Vinay Nagar, Krishna Nagar, Lucknow, Uttar Pradesh-226023

Date: 21.09.2022
Place: Lucknow

Nil Lakh Fifty-Eight Thousand Three Hundred and Fourteen Only) as on
24 JUNE 2022 aggregating total due (which includes principal, interest, penalties and
all other charges) with further interest and charges until payment in full within 60
days from the date of notice/date of receipt of the said notice.

The borrower/ mortgagor having failed to repay the amount, notice is hereby given
to the borrower/ mortgagor and the publicin general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred
on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on
this 19th day of September of the year 2022.

“The borrower's attention is invited to provisions of sub section (8) of section 13 of
the Act, in respect of time available to redeem the secured assets”

The borrower/Co borrowers/ mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the AU Small Finance Bank Limited for an amount of
Rs. 20,38,991/- (Rs. Twenty Lakh Thirty Eight Thousand Nine Hundred and Ninety One
Only) ason09/09/2022 and further interest & expenses thereon until full payment.

DESCRIPTION OF IMMOVABLE PROPERTIES

1. All that part and parcel of Property Situated at Patta No. 6857 (Khasra No. 727)

for residential property area = 77X35 = 2695.00 Sq. Feet, Situated at Gram

Suket, Tehsil Ramganj Mandi, District Kota, Rajasthan, Owned By Mr.

Mohammad Yakin

East: SelfHouse West: Road

North: House of Kehkashan South: House of Jafar Ullah

2. All that part and parcel of Property Situated at Patta No. 6856 (Khasra No. 727)
for residential property area = 77X35 = 2695.00 Sq. Feet, Situated at Gram
Suket, Tehsil Ramganj Mandi, District Kota, Rajasthan, Owned By Mrs.
Kehkashan
East: SelfHouse West: Road
North: House of Maksud South: House of Mohammad Yakin

3. Allthat part and parcel of Property Situated at Patta No. 23400 (Khasra No. 566)
for residential property area = 35X65 = 2275.00 Sq. Feet, Situated at Gram
Suket, Tehsil Ramganj Mandi, District Kota, Rajasthan, Owned By Mrs.
Kehkashan
East: House of Jabbar & Rafik West: Road
North: House of Shokat Driver South: House of Mohammad Yakin

4. Allthat part and parcel of Property Situated at Patta No. 23399 (Khasra No. 566)
for residential property area = 35X65 = 2275.00 Sq. Feet, Situated at Gram
Suket, Tehsil Ramganj Mandi, District Kota, Rajasthan, Owned By Mr.
Mohammad Yakin
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1 UNIVERSITY OF RAJASTHAN, JAIPUR-302 004
Department of Zoology

TENDER NOTICE

The Department of Zoology, University of Rajasthan, Jaipur is
willing to entering into Annual Rate Contract from
Manufactures/Authorized Distributors for the supply of Lab.
Chemical, Glassware, Plasticware, Preserved Animals, Animal
Feeds (for Rat/ Mice & Rabbit), Lab General Items for the one
year session 2022-23. (Bid amount Rs. 7.50 lakh) cost. Tenders
must be submitted in sealed envelopes. The tender should reach
this office on or before 29.09.2022 at 3.00 p.m. Head,
Department of Zoology, University of Rajasthan, Jaipur. Which
will be open on dated 30.09.2022 at 2.30 p.m. in presence of
Bidders or their Authorized representative. For details please visit
our web site www.uniraj.ac.in and http://sppp.rajasthan.
gov.in UBN : URA2223GS0OB00087 (Prof. Seema Srivastava)

Head of the Department

WWERRIAL  pROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Limited

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Ltd. 3rd Floor, Shakun Emporia,
C-23, Ashok Marg, C-Scheme, Jaipur-302001
1. ABHFL: Authorized Officer Mr. Devendra Rathor; Contact- 9829222694 and
Mr. Amit Bhardwaj; Contact- 9784494448
Auction Service Provider (ASP) M/s e-Procurement Technologies Limited-
Auction Tiger, Mr. Ram Sharma; Contact No. +91 8000023297

SALE NOTICE FOR SALE OF IMNMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Immovable Asset(s) under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the Aditya
Birla Housing Finance Limited/Secured Creditor, the possession of which has been taken by the
Authorized Officer of Aditya Birla Housing Finance Limited/Secured Creditor, will be put to sale
by auction on “As is where is”, “As is what is", and “Whatever there is” on 12-10-2022, for
recovery of INR 14,64,177.24 (Rupees Fourteen lacs Sixty Four Thousand One Hundred
Seventy Seven and Paise Twenty Four Only) as on 21-11-2021 and further interest and other
expenses thereon fill the date of realization, due to Aditya Birla Housing Finance
Limited/Secured Creditor from the Borrowers namely Jai Prakash Soni, Dilip Soni and
Nirmala Soni.

The reserve price will be INR 9,18,540/- (Rupees Nine Lacs Eighteen Thousand Five
Hundred and Forty Only) and the Earnest Money Deposit (EMD) will be INR 91,854/- (Rupees
Ninety one thousand Eight Hundred and Fifty Four Only). The last date of EMD deposit is
11-10-2022. The date for inspection of the said property is fixed on 10-10-2022 between 11:00
amto 04:00 pm.

DESCRIPTION OF IMMOVABLE PROPERTY

All That is Part And Parcel of Flat No. S-2, Super Built Up Area 1050.00 Sq.Ft Without Rooftop
right Plot No. A-208, Lalchandpura ,Jaipur Rajasthan With complete built-up Building and
Common Parking ,separate Water Tank with Common Facilities, With Un-divided proportionate
portion of the Land and Terrace.

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla
Housing Finance Limited/Secured Creditor's website i.e.
https://homefi adityabirl Iproperties-for-auction-under-sarfaesi-act or

AXIS FINANCE LIMITED
(CIN : U65921MH1995PLC212675)
Registered Office : Axis House, C-2, Wadia International Centre,
Pandurang Budhkar Marg, Worli, Mumbai — 400 025

POSSESSION NOTICE (For Immovable Property)

[As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement) Rules, 2002]
Whereas,
The undersigned being the Authorized Officer of the Axis Finance Limited (AFL), under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of Powers conferred under Section 13 (12) read with the Rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice dated 16th September
2021 calling upon the Borrower(s) / Guarantor(s) / Mortgagor(s) (1) Mr. Juber Khan (2) Mr.
Ayub Khan (3) Mrs. Napeesa Khan, Address: CHANDOOKI, NEAR BUS STAND ALWAR
Rajasthan 301028 to repay the amount mentioned in the notice being  45,94,503/- (Rupees
Forty Five Lakhs Ninty Four Thousand and Four Hundreds and Three Only) due as on 15"
February, 2022 with further interest at the contractual rate thereon till the date of payment within
60 days fromthe date of receipt of the said notice.
The Borrower(s) / Guarantor(s) / Mortgagor(s) having failed to repay the amount, notice is
hereby given to the Borrower(s) / Guarantor(s) / Mortgagor(s) and the public in general that
the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the
Security Interest (Enforcement) Rules, 2002 on 16" day of September of the year 2022
The Borrower(s) / Guarantor(s) / Mortgagor(s) in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Axis Finance Limited for an amount of ¥ 45,94,503/- (Rupees
Forty Five Lakhs Ninty Four Thousand and Four Hundreds and Three Only) due as on 15™
February, 2022 and further interest thereon at the contractual rates together with costs,
charges, etc. of Axis Finance Ltd until the full payment or realization in full.

DESCRIPTION OF THE IMMOVABLE PROPERTY
The Borrower(s) / Guarantor(s) / Mortgagor(s) attention is invited to provisions of sub
section (8) & sub section (13) of section 13 of the said Act, in respect of time available, to
redeem the secured assets.
Property details — First charge on All the piece and parcel of Shop No. 32, Scheme Shiv
Complex, Alwar, District-Alwar. — 301001. Police station — Shivaji Park Alwar Shop Size —
Front—20 Feet, Length— 30 Feet.
Details of above mentioned mortgaged assets are more particularly described
memorandum of entry by way of mortgage by deposit of titie deed Dated 06- August - 2020

AXIS FINANCE

Sd/-
Authorised Officer
Axis Finance Ltd.

Date : 16-Sept-22
Place : Alwar, Rajsthan

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF AGARWAL POLYSACKS LIMITED

1. Name of corporate debtor Agarwal Polysacks Limited

2. Date of incorporation of corporate debtor 23.01.1992

3. Authority under which corporate debtor is RoC-Jaipur
incorporated / registered

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. Address of the registered office and
principal office (if any) of corporate debtor

U25202RJ1992PLC006474

E-649, M.LA. II"” Phase, Basni Jodhpur,
Rajasthan-342005

6. Insolvency commencement date in 16.09.2022
respect of corporate debtor (date of receipt of order is 19.09.2022)
7. Estimated date of closure of insolvency 18.03.2023

resolution process

8. Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Ramakishan Agarwal
Registration no.:
1BBI/IPA-003/IPA-ICAI-N-00212/2018-2019/12364
Address: F-155, Time Square, Central Spine,
Vidhyadhar Nagar, Jaipur, Rajasthan-302039
e-mail: ramakishan@aaainsolvency.com
Address: AAA Insolvency Professionals LLP,
E-10A, Upper Ground Floor, Kailash Colony,
Greater Kailash, New Delhi- 110048; e-mail:
agarwalpolysacksaaainsolvency@gmail.com

11. Last date for submission of claims 03.10.2022

12. Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

9. Address and e-mail of the interim resolution
professional, as registered with the Board

10. Address and e-mail to be used for
correspondence with the interim
resolution professional

13. Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Web link:
https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives | NA
are available at:

14. (a) Relevant Forms and

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench, has ordered the
commencement of a Corporate Insolvency Resolution Process of Agarwal Polysacks Limited on
16.09.2022 (received on 19.09.2022).

The creditors of Agarwal Polysacks Limited, are hereby called upon to submit their claims with proof

W

TATA

TATA CAPITAL HOUSING FINANCE LTD.
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

CIN No. U67190MH2008PLC187552

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notices dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60
days from the date of the respective Notice/s, as per details given below. Copies of the said
Notices are served by Registered Post A.D. and are available with the undersigned, and
the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect
the respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s)
ILegal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the
respective Notice/s, the amounts indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of payment and / or realisation, read with the loan agreement and
other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL by
the said Obligor(s) respectively.

Contract| Name of Obligor(s)/ Total Outstanding Date of
No. Legal Heir(s)/Legal Dues (Rs.) as on Demand Notice
Representative(s) below date* Date of NPA
974462 |Late Mr. Sudhir Sehgal - | As on 01/09/2022, an amount| (1.99.2022
28 |Through his legal heirs as | of Rs. 31230259/ (Rupees
TCHHF | (Borrower) and Raj Petros | Three Crore Twelve Lakh Thirty [ 05-04-2022
037500 | Through its Partners & Mr. | Thousand Two Hundred Fifty
010006 |Ankit Vyas & Mr. Devdeep | Nine Only) is due and payable
9637 |Singh Shekhawat & S.B.| by you under Loan AccountNo.

9744622 and an amount of Rs.
5133301/~ (Rupees Fifty One
Lakh Thirty Three Thousand
Three Hundred One Only) is
due and payable by you
under Loan Account No. TCHH
F0375000100069637 i.e.
totaling to Rs. 36363560 /- (Rs.
Three Crore Sixty Three Lakh
Sixty Three Thousand Five
Hundred Sixty Only)

Minerals Industries Through
its Partners & Mr. Rajveer
Shekhawat & Mrs. Rajani
Dave & Lal Bagh Hotels &
Restaurants Through its
Partners (Co Borrowers) &
Mrs. Bhupindra Sehgal (Co-
Borrower and Legal Heir) &
Mrs. Jyoti Sehgal (Co-
Borrower and Legal Heir) &
Mr. Sahran Sehgal (Legal
Heir)

Description of the Secured Assets/immovable Properties/ Mortgaged Properties :
"Residential Property bearing Plot No 03, Admeasuring 10221 Sq. Ft., Comprised in
Khasra No. 256 Min, 257, 258, 262 to 268, 270, Scheme Revenue Village Rebarion Ka
Guda, Tehsil Girwa, Udaipur-313001 (Rajasthan). Boundaries - East: Road 40 ft., North:
Other KhasraNo. 267, West: Road 40 Ft., South: Plot No-2"

995 | (Late) Mr. BABU LAL THROUGH HIS | As on 08/09/2022, an | og.09-2022

847 | LEGAL HEIRS as (Borrower) and Mrs. | amount of Rs. 1744675/

5 |SAROJ (CO BORROWER) & Mr. | (Rupees Seventeen Lakh
MUKESH GURJAR (LEGALHEIR) &Mrs. | Forty Four Thousand Six
POOJA GURJAR (LEGAL HEIR) & Mrs. | Hundred Seventy Five
CHANCHAL GURJAR (LEGAL HEIR) Only)

08-12-2021

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties :
"Residential Property bearing No. 34/16, Admeasuring 137.36 Sq. Yds., Comprised in
Khasra No. 99, Situated at Village Sunthala, District Jodhpur (Rajasthan), with allcommon
amenities mentioned in Sale Deed. Boundaries: - North — Ram Dayal, South - Road 27’,
East-Tara Chand, West-Road, 19'."

*with further interest, additional Interest at the rate as more particularly stated in respective
Demand Notice dated mentioned above, incidental expenses, costs, charges etc incurred
till the date of payment and/or realization. If the said Obligor(s) shall fail to make payment to
TCHFL as aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property(ies) under Section 13(4) of the said Act and the applicable
Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to
the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act
to transfer the aforesaid Secured Asset(s)/Immovable Property, whether by way of sale,
lease or otherwise without the prior written consent of TCHFL. Any person who contravenes
or abets contravention of the provisions of the Act or Rules made thereunder shall be liable
forimprisonmentand/or penalty as provided under the Act.

Date: 21/09/2022 Sd/-Authorised Officer,

Place: Rajasthan For Tata Capital Housing Finance Limited

East: House of Jabbar & Rafik
North: House of Kehkashan

West: Road
South: House of Jafar Ullah

https://sarfaesi.auctiontiger.net

Date: 21-09-2022
Place: JAIPUR

-Sd-

Date :19/09/2022 Authorised Officer

on or before 03.10.2022 to the Interim Resolution Professional at the address mentioned against
sdl entry No. 10.
. Aol The financial creditors shall submit their claims with proof by electronic means only. All other creditors
— Authorized Officer, | { may submitthe claims with proofin person, by postor by electronic means.
Aditya Birla Housing Finance Limited | | gy of false or mis| proofs of claim shall attract penalties.

o

Place : SUKET(KOTA) Au Small Finance Bank Limited

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)
CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.

Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST
Hank

Date : 21.09.2022 Name and Signature of Interim Resolution Professional
Place : Jaipur Ramakishan Agarwal

Notice under Section 13 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective properties. As they have
failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified
as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also be applicable
and the same will be charged as per contractual rate with effect from their respective dates.

GOVERNMENT OF GUJARAT

NARMADA WATER RESOURCES WATER SUPPLY &
KALPSAR DEPARTMENT
Short 'E' procurement Notice No.21 of 2022-23 (Addendum)
On behalf of Governor of Gujarat, on line (E- Tendering) tenders for works was invited vide tender Notice
No.21 of 2022-23 by The Executive Engineer, Ukai Division no.1 Ukai phone no (02624) 233221) from the
contractor registered in Appropriate class approved by Govt. of Gujarat in form B-1. Now, Additional -3
(three) Works are further invited under same notice detailed below from contractors registerd in appropri-
ate class by govt. of Gujarat. Also For Below -3 (Three) works uploading/downloading dates for tenders
are revised as mention below.

; Outstanding
Loan Name of Section
zr Account T{ggr?f borrowers and 13(2) amosuntt_as Property Address
0. No. co-borrowers  |Notice Date| PEf S¢ction
13 (2) Notice
1 | 2648568 | LOAN |1.SAGARAUTO | 24.08.2022| 7.02,004.18/- | ALL THAT PIECE AND PARCEL OF SHOP NO. 70,
& | AGAINST| GARAGE ADMEASURING 134.70 SQ. FT. SITUATED AT
CHETAK  CIRCLE, CHOUGHAN SCHEME
2. KRISHNA DEVI , '
2744240 | PROPERTY CHOUHAN DISTRICT-UDAIPUR, RAJASTHAN, AND
BOUNDED AS: EAST: SHOPNO.71, WE S T:
3. KANHAIYALAL SHOP NO. 69, NORTH: BHOPAL STADIUM
CHOUHAN SOUTH: ROAD 30 FT. WIDE

Sr. Name of Work Est. Amt. Rs. | Tender Fee | Contractor

No /E.M.D. Class

1 | Construction of Sadadvel-4, Sadadvel-5 and Sadadvel-6(1,71,50,637=23 | 3600.00 | ''B" Class
Hydraulic structure across Tributary Zankhri river near 1,71,506.00 | and above
village Sadadvel Taluka Songadh Dist. Tapi.

2 | Construction of Borpada Checkdam across Zankhari River| 96,81,626-04 2400.00 | "D" Class
near village Borpada Taluka Songadh Dist. Tapi. 86816.00 | and above

3 | Construction of Wadi Bhensrot -1 Checkdam across 1,93,94,490=14 | 2400.00 | "D" Class
tributary of Tapi River near village wadi bhensrot Taluka 96536.00 | and above
Songadh Dist. Tapi.

Downloading of tender Document Dt.21-09-2022 to Dt.03-10-2022 up to 18.00 Hrs.

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
with contracted rate of interest thereupon from their respective dates and other costs, charges etc. within 60 days from the
date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount due to
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the
said secured assets either by way of sale/lease or otherwise. Sd/-
Authorized Officer

IDFC FIRST Bank Limited

Date : 21.09.2022 (erstwhile Capital First Limited, amalgamated with

6. | Date of Tender Uploading
(Online Submission)

Up to Dt.21-09-2022 to Dt.03-10-2022 up to 18.00 Hrs.

7. | Last date of Submission of Physical
document as mentioned in tender

Dt. 12-10-2022 up to 18.00 Hrs.

8. | Date of Opening of Price bid Dt. 04-10-2022 at 12.00 Hrs.

Inquiry/ Contact office Address Executive Engineer, Ukai Division No.1, Ukai

Ph.No.(02624)233221

Place : RAJASTHAN IDFC Bank Limited and presently known as IDFC First Bank Limited)

Further details are also available on website www.nprocure.com No. INF-Surat/823/2022

Branch Office: ICICI Bank Ltd. Regional Office Jsel Building,
Malviya Nagar JLN Marg-Jaipur 302017.

PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

[See proviso to rule 8(6)]
Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the physical possession
of which has been taken by the Authorised Officer of ICICI Bank Ltd. will be sold on “As is where is”, “As is what
is”, and “Whatever thereis”, as per the brief particulars given hereunder;

”ICICI Bank

Sr. Name of Details of the Amount Reserve Date and | Date &
No.| Borrower(s)/ Secured asset(s) |Outstanding Price Time of | Time of
Co-Borrowers/ with known Earnest Property ([E-Auction
Guarantors/ encumbrances, Money Inspection|
Loan Account No. if any Deposit
(A) (B) (©) (D) (E) (F) (G)

1. [ Mr. Brajbhan Singh|Plot No 72, Salasar Rs. Rs.24,60,000/- (Rupees| October | October
(Borrower) Kiran  |Balaji Enclave Village 24,26, | Twenty Four Lacs Sixty| 11,2022 | 28, 2022
Kanwar (Co- Manpura, Bhatawala 644/- Thousand Only) From- From-
Borrower) and Dayalpura, The as on 09- 11:00 AM {12:00 PM
Loan No - Sanganer, Jaipur- Sep-2022 |Rs.2,46,000/- (Rupees to onwards
LBJAI00005106359 302011 Admeasuring an Two Lac Forty Six | 02:00 PM

area of 2159.2584 Sqft Thousand Only)

The online auction will take place on the website of e-auction agency M/S NexXen Solution Private Limited.
(URL Link-https://disposalhub.com). The Mortgagors/ Noticee are given a last chance to pay the total dues
with further interest till October 27,2022 before 05:00 P.M. else this secured asset will be sold as per schedule.
The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Ltd. Regional Office Jsel Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before
October 27, 2022 before 05:00 P.M. and thereafter they need to submit their offer through the above
mentioned website only on or before October 27, 2022 before 05:00 P.M. along with scan image of Bank
acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Ltd. Regional Office Jsel Building, Malviya Nagar JLN Marg-Jaipur 302017 on or before October 27, 2022
before 05:00 P.M. Earnest Money Deposit DD/PO should be from a Nationalised/Scheduled Bank in favour of
“ICICI Bank Limited” payable at Jaipur.

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 8584874809 ,9462826024

Please note that Marketing Agency 1. NexXen Solution Private limited 2. Augeo Asset Management Pvt
Ltd., have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please www.icicibank.com/n4p4s

Date : September 21, 2022 Authorized Officer

Public Notice For E-Auction For Sale Of Inmovable Properties

Sale of Immovable property mortgaged to lIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office at
PlotNo.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- Ambition Tower, Plot No. D-46-B, Offices No. 307 To 312, Malan Ka
Chauraha, Agrasen Circle, Subhash Marg,C-Scheme, Jaipur - 302001 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter “Act”). Whereas the Auhorized Officer (‘AO”) of [IFL-HFL had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on “AS IS WHERE IS
BASIS & AS IS WHAT IS BASIS” for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the
website: www.bankeauctions.com.

Borrower(s) / Demand Notice Description of the Inmovable | Date of Physical P Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset 03-Sept-2022 Rs.15,44,000- (Rupees
[Guarantor(s) 21-Aug-2017 Al that part and parcel of the [Total Outstanding Fifteen Lakh Forty Four
1. gr: kJri]tend:a Singh Es‘;:,7s1 ,485{; é)Rupgl%s Ning gropertbeearingoPlot Nﬁ, ;97£ As On Date 06-Sept-2022 | Thousand Only)
lexnawal al even! ne ousan urya Nagar Pp. adl Ka
2. Mrs. Chand Kanwar | Four Hundred Eighty Five Only) | Phatak, Benar Road, Jaipur , | RS-9,25,5361 Ei’,?j:.‘t“("é’&.‘?{
3. Mrsutan Singh Bid Increase Amount | RaiasthanPincode:302012 | (Rupees Nine Lakh Twenty
(Prospect No 712341) [ Rs.25.000- (R T (Area: 613.35sq. ft.) Five Thousand Five | Rs.1,54,400/- (Rupees One
.25,000/- (Rupees  Twenty Hundred Thirty SixOnly) | Lakh Fifty Four Thousand
Five Thousand Only) Four Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E Auction
17-Oct-2022 1100 hrs -1400 hrs 19-0ct-2022 21-0ct-2022
Contact:- Mr.Vibhor Trivedi at 9828036667 till 5 pm. 1100 hrs-1300 hrs.

Mode Of Payment :- All payment shall be made by demand draftin favour of “IIFL Home Finance Limited” payable at Gurugram or through RTGS/NEFT
The accounts details are as follows: a) Name of the Account:- [IFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-
9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 ¢) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001

Terms and Conditions:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit/ send their “Tender FORM" along with the payment
details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shallimprove their offer in multiple of amount mentioned under the column “Bid Increase Amount”. In case bid is placed in the last 5 minutes of
the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the
prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https: //bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking partin the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.and any property related query Mr. Jitendra Gupta @ 9999682823,
Email :-jitendra.guptal@iifl.com,

7. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise |IFL-HFL shall not be responsible for any loss of property under the circumstances.

8. Furtherthe notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

9. Incase of defaultin payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and the

amount already paid will be forfeited (including EMD) and the property will be again put to sale.

. AOreserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dispute in

tender/Auction, the decision of AO of IIFL-HFL will be final.

1

o

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

\Place : Jaipur
| | |

ICICI Bank Limited/

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of Tender/Auction,
failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.
Place : Jaipur Date : 21-Sep-2022 Sd/-Authorised Officer, IIFL Home Finance Limited

Jalipur
|| ]
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UF. POWER
CORPORATION
LIMITED NOTICE

INVITING TENDER
(THROUGH E-BIDDING ONLY)
TENDER SPECIFICATION NO.
01/PLG/UMPP-1I/HYDRO/500
MW/2022 U.P. Power
Corporation Limited on behalf of
Distribution Licensees of U.P.,

invites proposals for
procurement of 500 MW of
power from Hydro Power
Generating Station(s) for a

period of 25 (Twenty Five) years
during the month May to October
each year. Bidders may download
the Bidding Document from MSTC
ecommerce website (DEEP
Portal) https://mstcecommerce.
com from 22-09-2022 onwards.
The last date of submission of
Bid is 21-10-2022 at or before
14:00 hrs (IST) on the MSTC
ecommerce portal (DEEP
Portal). Response to invitation
will be opened on the same day
at 15:00 hrs (IST) on the above
portal. Bidders should regularly
visit website to keep themselves
updated regarding clarifications |
amendments / time extensions,
etc., if any. Note: U.P. Power

Follow us on @SCRallwaylndla

Details of th&Tender Notices of
44 S.C.Railway can be seen on our
grvebsite: www.scr.indianrailways.gov.in

Tender Notice. No: 09/WWS/
RYPS/2022, Dated: 20-09-2022

PUB/0822

the Dy. Chief Mechanical Engineer/
RYPS, South Central Railway,
Wagon Workshop, Guntupalli- 521
241 invites the following e- tender.

WWS/RYPS/2022, dt: 20.09.2022
Tender No. GR/M/185/IMS/09/2022
Name of the Work: Re-Certification
of Integrated Management System
(IMS- QMS, EMS, OHSMS & EnMS)
for wagon Workshop, Guntupalli of
South Central Railway with latest
versions of the standards Duration
of Certification: 36 Months Tender
Value: ¥ 9,08,600/- (Rupees Nine
lakhs Eight thousand and Six hundred
Rupees Only) EMD: 18,200/-
(Rupees Eighteen Thousand and
Two hundred only) Cost of Tender
Document : Free of Cost Similar
nature of work: Not Applicable
Type of Tender: Works Tender
governed by IRGCC-2022 System
of Tendering: Open Tender- Single
Packet Validity of Offer: 60 Days
Tender Document & Corrigendum
if any: “http:/www.ireps.gov.in”
Last Date for Submission of
e-tenders: Date : 14-10-2022, Time
:Up to 15-00 Hrs Date and time
of opening of e-tenders: Date:
14-1 0-2022, Time : 15-15 Hrs.

A1113 Wagon Workshop/Guntupalli

For further tender conditions /
details and for downloading the
tender documents,

please visit website at
WWW.ireps.gov.in
http://www.scr.indianrailways.gov.in

CEHTRAL RAILWAY
BHUSAWAL DIVISION

| NOTIFICATION

| Re-engagement of Retired Rallway Staff
on monthly remuneration basis in
exigencies of servicas In Gati Shakti Lind
o Bhusawal Division, Ganftral Railway.
Applications are invited from Retired
Railway Staff of Central Railway
for Re-Engagement on manthly
remunaration basis on Bhusawal
Division, Central Rallway for varlous
catagores (Total 15 vacancies] on or
before 30,00 2022, Maximum upper age
limil for re-engagement on 19.09.2022 is
below 65 years. For more details & o
download application visit our wiebste
www. cr.indianrailways_gow.in > Mews
|!. Recruitment Contract -
Appointment- Bhusawal Division.

RailMadad Helpling 139 spasy.a

[ PUBLICNOTICE |

SUBSTITUTED SERVICE
(Under Order V Rule 20 of the Code
of Civil Procedure, 1908)
Summons is issued to Attribute Shares and
Securities Private Limited in furtherance of
Order dated 06th September, 2022
passed by Hon'ble National Company Law
Tribunal, Mumbai Bench Court IV, having
its registered office at A/401, Pearl
Arcade, Duat Baug Lane, Off J.P. Road,
Opp. P.K. Jewellers, Andheri (West),
Mumbai - 400058 to appear through
Authorised Representative before the
Hon'ble National Company Law Tribunal,
Mumbai Bench, Court Room No. IV on
14th November, 2022 in Company Petition
(IB) No. 516 of 2022 - V.B. Industries Ltd
vs. Attribute Shares and Securities Private
Limited to show cause as to why the
captioned Company Petition should not be
admitted and Corporate Insolvency
Resolution Process should not be
commenced against Attribute Shares and

Securities Private Limited.

NOTICE TO CLASS OF STAKEHOLDERS
(WORKMEN AND EMPLOYEES) OF

RAINBOW DENIM LIMITED (IN LIQUIDATION)

CIN: L18101PB1999PLC0O22452

Registered Office and Works: Village Chaundheri, Post Office Dappar,
Chandigarh-Ambala National Highway, Tehsil Derabassi,
Distt. SAS Nagar (Mohall) Lalru - 140508 (Punjab)

NOTICE is hareby given that in accordance with Regulation 31A{3) read with Regulation
J1Al4) of 1BB! (Liguidation Process) Regulations, 2016 (“Liquidation Regulationa™) as
amended wide IBBI (Liqudation Process) (Sacond Amendment) Reguiations, 2022 1o
WORKMEN and EMPLOYEES (Class of Stakehciders) of Rainbow Denim Limited (in
Liguscation) (“Corporate Debtor™) that two separate meetings of WORKMEN and
EMPLOYEES shall be heid as scheduled below o nominale their respeciive
representative for parbcipation in he Consuitation Commitiee -

SCHEDULE OF MEETING OF WORKMEN

Day & Date : Monday, September 26, 2022
Time: 02:30 PM
Venue: Registerad Office and Works: Village Chaundheri, Post Office
Dappar, Chandigarh-Ambala Mational Highway, Tehsill Derabassi, Dist.
SAS MNagar (Mohali), Lalru - 140506 (Punjab)

SCHEDULE OF MEETING OF EMPLOYEES

Day & Date : Monday, September 26, 2022
Timea: 05:00 PM
Venue: Registered Office and Works: Village Chaundheri, Post Office
Dappar, Chandigarh-Ambala National Highway, Tehsil Derabassi, Distt.
SAS Nagar (Maohali), Lalru - 140506 (Punjab)

Note:

1. Rainbow Denim Limiied (Corporate Debior) s cumently undergoing Bquidation
proceadings in lerms of prowisions of Insolvency and Bankrupicy Code, 2016 ("Code™) and
Mr. Dharmendra Kumar Bhasin has been appointed as its iquidator pursuant to an order
dated 12-04-2022 of Hon'ble National Company Law Tribunal (NCLT), Chandigarh Banch
1. IBBI {Liquidation Process) Regulatons, 2016 have bean amended on 18-09-2022 vide
B8 (Ligudation Process) (Second Amendment) Regulations, 2022 and as per the
amented reguiabons Ligusdator s required o re-consiifule the Lonsultation Commitioa
comprisang of all craditors of the corporate deblor

3. The above meeting has been scheduled EXCLUSIVELY to faciitate the WORKMEN
and EMPLOYEES of Rainbow Denim Limited (Corporale Deblor) to nominale their
respecive representatve for parfiopation in the Consuitabion Commties. Noo ofher
busingss | agenda shall be consadersd n the Sad meeting

4, The EMPLOYEES / WORKMEN as mentoned in the Updaled List of Stakeholders
upioaded on the webaile of Rainbow Denim Limited hitp/fwwa rainbowdenim com and
also at IBBI portal shall ondy be efigibie 1o partaipate in the respective meetng

5. In ferms of Regulation 31A[4) of Liguscabon Regulabions the respeciive representalive
of WORKMEN and EMPLOYEES shail be sskected by 8 magpority of voting share of the
class, present and voting al thesr respective meebng

6. The Liquadator resenves the right to cancel or reschedule the meelings without assigning

right to cancel
process any
assigning any

an offer.
(Planning)

Marg,

Corporation Limited reserves the

without any liability. This is not
Chief

Corporation Limited (A Govt. of
UP Undertaking) 3rd Floor,
Shakti Bhawan Extn.,14 Ashok
Lucknow -
Phone no. 0522 2218297 Email-
cgm2plg@yahoo.co.in/cgm2pl
g@gmail.com ¥
qreRtiet. /2022 T&. 20-

or modify the
time without
reason and

Engineer

UP Power

226001

284- SH/

9-2022

CENTRAL RAILWAY
RENOVATION WORKS

Open E-tender Motice No.
RR/IPRIWC/1629/21-22/46
Date:16.09.2022 Name of Work:
Certification of Lifting Machines,
Lifting Tackles and Pressure
Vessels of Matunga Workshop.
Quantity: &5 per Rate Schedule Date
of Tender Closing! Opening & Time:
Up ta 13.10.2022, 12:00 hrs. Tender
details & Tender document is available
on the website www.ireps.gov.in
Tenders shall be accepted only in
E-tendering formal through the
website,

RailMadad Helplineg 139 479

Ambition Advertising,
Prabhadevi,
Phone : 24210792 | 94.

B. Y. Padhye Publicity,

CENTRAL RAILWAY
Supply of Vegetable & Fruits

Open E-Tender Motice No.
KYMNH/EMenderVeg & Fruits/2022-
24 Date: 14.09.2022 Name of Work:
E-Tender for supply of Vegetables and
Fruits in Centiral Hospital
Kalvan.EMD: ¥14,000/- Completion
Period: 1 (One) Year (From
01.11.20222 10 31.10.2024) Last Date
and time of Submission: 10.10.2022
at 15:00 Hrs. Date and Time opening
of Tender: 10.10.2022 at 15:00 Hrs.
Complate details of E-tander is
available at official Railway website:
wiww.ireps.gov.in

RailMadad Helpline 139 483

CLASSIFIED CENTRES IN MUMBAI

Kirti Agencies,
Khar (W),
Phone : 26047542.

AD Support Advertising,

Dadar (W), Santacruz (W),
Phone : 2422 9241/ Mobile: 9869463650
2422 0445.
DATEY Advertising Gauri Press Communication,
Datey Bhavan, Dadar (W) Zfz ’f;a.rlze6(1b;),63 10
Mobole : 8452846979/ Mobile: 0820069565
9930949817 '
Central Advertising Agency, Carl Ad.vertlsmg,
Mahim (W), Andheri (W),
Phone : 24468656 | 24465555 Phone : 6696 3441 /42
Charudatta Advertising, Keyon Publicity
Mahim (W), Andheri (E.)
Phone : 24221461 Phone : 28253077
Mobile : 9920992393
Jay Publicity,
Dadar (E), Lokhandwala Advertising,
Phone : 24124640 Andheri (W),
Phone : 26364274 |
Pallavi Advtg. 26316960.
Dadar (W),
Mobile: 9869109765 Prime Publicity Services,
Andheri (E),
Shree Swami Samarth Phone : 26839686 /
Advertising, 26830304,
Dadar (W), Z0OYA Creation
Phone : 24440631 Andheri West
Mobile : 9869131962 9833364551
Stylus Arts, P V. Advertisers,
Dadar (W), Jogeshwari (W)
Phone : 24304897 Phone: 26768888
Mobile: 9820123000
Time Advertising,
Matunga (W), Neha Agency,
Phone : 2446 6191 Goregaon (E),
Phone : 2927 5033.
Vijaya Agencies, Mobile : 9819099563.
Dadar (W),
Phone : 2422 5672. Shark Enterprises,
Mobile : 9920640689 Goregaon (E),
Phone: 022-26863587
Space Age Advertising,
Bandra (E) Adresult Services,
Phone : 26552207 Goregaon (W)
Mobile : 9869666222 Phone : 28762157 |
28726291.
Crlassifieds Making A Small Message Go A Long Way ...

Dated this 21 day of September 2022
Sd/-
Rishabh Dhanuka
Advocate for the Financial Creditor
C/o 21,2nd Floor, Khatau Building,
Bank Street, Mumbai - 400001.
Landmark: next to Rustico
Tel- +91-9769570051
Email - rishabh@adlegal.co.in

ASSAM POWER ISTHIB'I.ITII]H COMPANY LIMITED

A customer centric com parry

TENDER HGTIEE

E-tenders with a validity upto 180 days from the Bst date of bid submission
are hereby invited from eligible bidders for Supply, Construction and
Installation of HT related works within the jurisdiction of Kokrajhar Electrical
Circle of APDCL under Distribution Infrastructure Works (Loss
Reduction) of Revamped Distribution Sector Scheme [RDSS). The
bid document along with other relevant information will be available for
download in www . apdcl.org and www.assamtenders.gov.in a
mentioned hereunder

NIT NO:CGM(PP&D)/AFDCL/RDSS/Kokrajhar/LR/Phg-ll  Dtd.14.06.2022

Description I:Inl.'l & Time

F.la1-.= of ﬁl:l‘.'.l'hh:ml:i af RF FI.'HIT i ;"I ':I'-Ii E‘DEI{ al 1'F 00 |1r5 _
}j_nj-.au-d Mt*ﬂltrl-u | .?E l:ls_i EEI ’? al 1J_'_|:Iﬂ hrs .
F+|:_1_ hubrnmﬁmn star date and time ::9 I:JEI ?'I:J?; from 12 I:II.’J nr:t.

I'Jeadlme r{rr Bid Submission 13 10,2022 til 15:00 hrs

Date & ime of opening of Technical
__jpart of Bid

EHH#?!-?H?

14,10 2022 at 1200 hrs

Any changes of the above will be notified subsequenthy through amenamen
Sd/-, Chief General Manager (PP&AD), APDCL
Please pay your energy bill on time and help us

ta serve you better |

ASSAM POWER DISTRIBUTION COMPANY LIMITED

A clstomer certna company

TENDER NOTICE

E-tenders with a validity upto 180 days from the last date of bid submission
are hereby invited from eligible bidders for Supply, Construction and
Instalation of HT related works within the jurisdiction of North Lakhimpur
Electrical Cirche of APDCL under Distribution Infrastructure Works (Loss
Reduction) of Revamped Distribution Sector Scheme (RDS55). The
bid document along with other relevant information will be available for

download In EWE:EEﬂchﬂfE and ssamienders.gov.in as

mentioned hereunder
Hﬂ' HEI EGhﬂF F'ED:U'APUC UHDEEl’Hnrﬂﬁ thhhnEllur.ll_Rn'tha-ll ﬂlll:l 14 'H HIH
Description | Date & Time ’i

—Date of Downioad of RFB/NIT 121002022 a1 1600 hrs. |
| Pre-Bid Meeting 26.00.2022 at 1200 hlﬁ. Ii

[ Bid Submission start date and time | 26.082022 from 12 00 hrs |

Aty FE3T0N 3Nd without 3y kabdity
84|

Dharmandra Kumar Bhasin

Liguidator in the matier of Rainbow Denim Limiled

Regesiaion No ;- IBEUPA-DOZNP-N008 1672015- 20201 2564

AFA uplo 1Tt Nov 2022

Address: 191, Mamia Enclave, Behind Nimaniran Bancguet Hall

Dsie: 2005 2022 Dhalkoli, Zwakpur, Sahdbrada Agt Singh Nagar, Punjab - 140603
Place: Jirkapur Email id: Equidator rainbowdenimiEgms com  Mobie: 987 MC066T

‘[0

flelweiss Housing Finance

CIN: U65922MH2008PLC182906
Tower 3, Wing ‘B’, Kohinoor City Mall, Kohinoor City, Kirol Road, Kurla (West), Mumbai

delwelss HousIng Finance Limited INViteS EXpression oOf Interest from Interested
Investors for the proposed sale of certain Security Receipts. The sale shall be on “As
is where is and what is where is” basis and “Without recourse basis”. Eligiblg
prospective investors are requested to intimate their willingness to participate by way of
an “Expression of interest”. Kindly refer to the Company’s website
https://lwww.edelweisshousingfin.com for the list of Security Receipts and thg

imited

-400 070

A \ » »

For Edelweiss Housing Finance Limited
Sd/-Authorized Signato

Mumbai, Sep 21, 2022 Tel: 022 - 43428511

GRAHAM FIRTH STEEL PRODUCTS (INDIA) LIMITED

CIN: L27104MH1960PLEOT 1834
EMAIL: graharmfsihinto@gmaicom | GONTAGT : + 97 S328317722
Reqd. Dffice : A-6 MIDC Industnal Area, Chikatthana, Aurangabad, 431210

GRAHAM FIRTH STEEL PRODUCTS (INDIA) LIMITED
CAN: L27104MH1960PLCEHT 1834
EMAIL: graharmfrth.infoangmailoom | COMTACT @ 91 Ba2Eyyes
Regd, Dffice ; &-6 MIDC Indusinal Area, Chikalthana, Aurangahad, 431290

Daadiing for Bid Submission | 13.10.2022 til 15:00 hws |

Date & ime of opening of Technical |
part of Bid 14,10, 2022 at 12:00 hrs |§|

Any changes ol the abave will be nolifled subseguently through amendmeant
Sd/-, Chief General Manager (PPAD), AFDCL

Please pay your energy bill on time and help us to serve you better !

GRAHAM FIRTH STEEL PRODUCTS (INDIA) LIMITED
CW: L2T104MHT960PLCDT 1834
EMAIL: grahamlirth.inloggmail.com | GONTACT © + 31 9322317722
Regd. Odfice ; A-& MIDC Industrial Area, Chikalthana, Aurangabad, 431310

NOTICE OF 62nd ANNUAL GENERAL MEETING,
E-VOTING INFORMATION

NATICE is hereby given that

1. The G2nd Annual General Meeting (AGM) of the Comgany will be held on Friday,
September 30, 2032, at11:00a.m. at the registered office of the Company at &-6 MIDG
Industrial Area, Chikalthana, Aurangabad, 431210, to transact the ardinary buskiesses
a5 sef out in the Notice of 62nd AGM. This meeting is being called at 2 shorier notice after
obtaining consentof 95% of shareholders entitled to vote.

2. Copies of Motice of 62nd AGM and the Annual Reports have been dispatched to
members at theér registered address through permitied mode on September 20, 2022,
G2nd AGM MNotice and the &nneal Report 2027 -22 of the company are also made
available on the website of NSDL at hittps:/fwww. evoting. nsdl. comy’.

3. In compliance with provisions of Section 108 of the Companies Act, 2013 and Ruls 20 of
the Companigs (Management and Administration) Rules, 2004 (incleding statutory
moadificationis) and'or re enactmeant|s) thereof for the ime being in Torce), Regulation 44
of SEBI [Listing Dbligations and Discisure Requiraments) Bequlations, 2015 and
Secretarial Standards on Ganeral Maetings (55-2) isswad by the Institule of Company
Secretaries of India, the Company i5 pleased lo provide to all is mambars, the facility to
exercise thair right 1o vole by esectronis means on all the resalutions and the businass
may ba transacted through remote @ woling service provided by NSOL. Members of the
Company, holding shares either in physical form or dematerializad form, as an the cut-
off date Le. Seplember 25 | 2022, may cast thelr vota electrondcally from a place other
than venus of the AGM (“remote e-vating™), onthe business as set out in the Natice of
G2nd AGM. The e-voting period shall commence on Tuesday, Septernber 27, 2022 at
9.00 a.m. and ends on Thursday, September 29 2022 af 5.00 p.m. The e-vating module
shaif be disablad by NSIL for voting thersafter and no remote e-woting shall be allowed
thereafter.

4. The facility for voting, through balot/polling paper shall aklso be made available at the
venue of the 62nd AGK. The Members atiending the Meeting, who have not cast their
wote through remote e-voling shall exercise their voling rights at the Meeting. The
Members have already cast their wole by remota e-voling may attend and participats in
the AGM but shall not be enbitled o vatz in the mesting. The GCompany has apooinied M5
BYE & Associales, a fem of Praclicing Company secratanas m Fraclice, as a scrutinizer
for conducting the a-voting and polling procass at the 62nd AGM in a fair and transparant
FrARmar,

5. Any parson who acguiras shares of the Company and becomes mambars of the
company after the dispatch of Motice of the 62nd AGM and hadds shares as on the cut-off
date |.g. Septemnber 25, 2022 may obtain the user 10 and Password by sending regueest
at evotingmnsdlco.in. However, If a person is already repisterad with MSDL far g-vating,
then the existing user 1D and password can be used for casting vate.

. For detafled instructions pertaining to e-woting, members may please refer Notes to
Motice of the 62nd AGM or may refer to the frequently asked question (FAQ) and a-voting
user manual for memders ai the help section of kitpsseerw.evoting.nsdl.com. in case
of any quenes or issues regarding e-woting, Members may contact to Ms. Soni Singh,
Senior Manager, NSOL by email at evatingiE@nsdl, co.in Addrass: 4th Floor, & Wing, Trade
World, Kamaka Mills Compound, Lower Parel, Mumbai 400013 or confact toll free
number 180010209970,

For Grakam Firth Steel Products (India) Limited

=

Rajnesh Jain
Place: Murmbai Diractar
Date: 20092022 OIM: 00151988

MOTICE OF 60th ANNUAL GENERAL MEETING,
E-VOTING INFORMATION

MOTICE is bereby ghven that;

1. The G0tk Annual General Meeting (AGM) of the Gompany will be held on Teesday
Septernber 27, 2022, at 11:00 a_m. atthe registered office of the Cormpany at A-6 MIDG
Industrial Arga, Chikalthana, Aurangabad, 431210, to transact the ordinary businesses
a3 set out in the Metice of 60th AGM. This mesting is baing called at 2 shorter notice after
obtaining consant of 95% aof shareholders entitlad to vots.

2. Copies of Motice of 60t AGM and the &nnual Reports have been dispatched to members
ai their registered address through permitied mode on September 20, 2022, 60th AGM
Motice and the Annual Report 2019 -20 of the Company are also made available on the
website of MSDL athitps i www. evoting. nsdl. comy’

3. Incompliance with provisions of Section 108 of the Companies Act, 2013 and Rule 20 of
the Companies (Managemeant and Administration) Rules, 2014 (including statutory
mdditication(s) and/or re-enaciment(s) thereof for the time being i force). Regulation
44 of SEBI (Listing Oblgations and Disclosure Requiremeants) Reguiations, 2015 and
secretarial Standards on Genaral Meatings (35-2) issued by the Instuta of Cormpany
Sacretaries of india, the Company is pleased to provide to-all its members, the facility to
gearcisa their nght to wole by alecironic means an all the ressdutions and the business
may be fransacted through remste @ vating sareica provided by NSDL, Membears of the
Company, holding shases ether in physical farm or dematerialized form, as on the cut-
off date I.e. September 22 | 2022, may cast their vate electranicafly from a place other
than venue of the AGM {*remote e-wating”). an the business as set aut in the Kotice of
B0th AGM, The e-voting period shall commence an Saturday, September 24, 2022 at
8.00 a.m. and ends on Monday, September 26, 2022 at 5.00 p.m. The e-vating module
shall be disabled by MS0L for voting thereafter and no remate e-vating shall be allowed
thereaftar.

4, The facility for vating, through ballotpolling paper shall also be made avaiable at the
venus of the 60th AGRM. The Membsers attending the Meeting, who have not cast their
voke through remote e-woling shall exercise their voling rights &t the Mesting, The
Mambers have abready cast their vata by remote e-vating may attend and participate in
thie AGM but shall not be entitted to vole in the meeting. The Company has appoairted M/s
BYG & Associates, a firm of Practicing Company Secretaries in Practice, a5 a serutinizer
fow conducting the e-voteg and polling process at the G0Ih AGA in a fals and ransparent
IMEANner,

b, Any person whi acouies shares of the Company and bacomas members of the
company after the dispatch of Notice of the &0th AGM and halds shares as on the cul-off
dafe 6. Sepiember 22, 2022 may obizinthe user I and Password by sending request at
gvotingi@nsdl.co.in. However, if a person is already registered with NS0L for e-voting,
thenthe existing user 1D and password can be used for casting wole.

6. For detailed instructions. pertaining 1o e-voting, members may pleass rafer Notes to
Motice of the G0th AGM or may refer to the frequently asked question (FAQ) and e-vialing
user manual for members at the help section of htipsfwww.evoting.nsdl.com. In case
of any gueries or issuas regarding e-voting, Members may confact to Ms, Soni Singh,
aenior Manager, NSO by email al evptingEnsdl co.in Address: 4th Foor, AWing, Trade
World, Kamala Mills Compound, Lower Parel, Mumbiai 400013 or contact foll free
ngmitier 15007 02000,

For Graham Firth $teel Products (India) Limited
8d/-

Rajnesh Jain

Direclor

DIN: DDM51988

Place: Mumibai
Date: 2008 2022

NOTICE OF 61st ANNUAL GENERAL MEETING,
E-VOTING INFORMATION

MOTICE b5 hereby given that:

1. Tha &1s1 Annual Genaral Meating (AGM) of the Company will be hebd on Thursday,
September 29, 2022, &t 11:00 a.m atthe registered office of the Company at A-6 MIDC
Industriad Area, Chikalthana, Aurangabad, 431210, 10 ransact the ardinary BUSINesses
a5 et out in the Metice of 613t AGK. This meeting iz being called at a shorter natice after
obtaining consant of 35% of shareholders entited fo vote.

¢. Copies of Nofice of 615t AGM and the Annual Reports have been dispatched to members
at their registered address through permitied made on September 20, 2022, 151 AGM
Notice and the Annual Report 2020 -21 of the company are also mads availzble on the
wiebsite of MSDL at hitps/www evoting, nsdl comy’

3. Incompliance with provisions of Section 108 of the Companies Act, 20713 and Rule 20 of
the Gompanies {Management and Administration) Rules, 20714 [ncluding statutory
mgdiication{s) and/or re-gnactmentis) theseal for the time baing in fonge), Reguiation
44 of SEBI (Listing Obhgations and Disclosure Requiremeants) Reguiations, 2015 and
secretarial Standards on Genaral Megtings (55-2) issued by the Institute of Company
Sacrataries of India, the Company (5 pleased Lo provide 1o all its members, tha facility to
gearcisa thedr Aght to vote by alectronic means on all the resohutions and tha business
may be transacted theough remate & vating servics provided by NSOL, Membears of the
Comparny, holding shares either in physlcal ferm or dematerialized form. as on the cut-
off date i.e. September 24 | 2022, may cast their vate electronically fram a place other
than venue of the AGM (*remote e-woting”™). an the business as set aut in the Kotice of
G1st AGM. The e-valing period shall commence on Monday, September 26, 2022 at
000 a.m. and ends on Wednesday, September 28 , 2022 af 5.00 p.m. The e-valing
middule shall be disabled by NSDL for voting thereafter and no remoie e-voting shall be
alfowed thereafier.

4, The facility for voting, throwgh ballot/polling paper shall also be made available at the
venue of the 61st AGM. The Members atiending the Meeting, who have not cast their
vate throwgh remote e-voling shall exercise their voling rights at the Mesting. The
Mambars have areaty cast thair vola by remate e-voting may attend and participate in
the AGM but shall not ba enfitiad ta vole in the meeting. The Company has appointed M/s
BYG & Associates, a firm of Practicing Company Secretaries in Practice, as a scrutinizer
for conducting the a-voting and polling process at the 615t AGM in a fair and transparent
MANNEE,

5, Any persan who acquires shares af the Company and bacomes members of the
company after the dispaich of Notice of the 6121 AGM and holds shares as on the cuf-off
date 8. %Epsﬁﬂherﬂd EIZIEE may obtain the user D am Password by sending r:-q.ms'n at

then the e:ﬂsnnq userID an|:| pa&wnn:l can be used f-::-: Casting vole.

6. For detailed instructions pertaining 1o e-voting, members may pleass refer Notes to
Motice of the 615t AGM or may refer to the freguentty askad question (FAQ) and e-woting
user manual for members at the help section of httpsiwww.avoting.nsdl.com. In case
of any queries or issues reganding e-voting, Members may contact to Ms. Soni Singh,
aenior Manager, NSOL by email at evotingiEn sdl.coin Address: 4tf Foor, A Wing, Trade
World, Kamala Mills Comgound, Lower Fared, Mumbai 400073 or contact toll frae
number 180070205490

For Graham Firth Steel Products (India) Limited

Sd/-

Rajnesh Jain
Diirecior

DIN: DO1519B8

Place: Mumbai
Dade: 2008 2022

FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
TONK WATER SUPPLY LIMITED

. |Name of Corporate Debtor TONK WATER SUPPLY LIMITED
2. | Data of incorparation af Corparate Deblor 15th October 2015

1. |Authanty under which Corporaie Deblor | Riegistrar of Companies - Jaipur
15 incorporaled | regisianed

4, |Corparale Kenlity No. ! Limbad Liabilty | M 1000RJ2015PLCOSE0E4

identification Mo, of Caomporata Diabtor

5. | Address of the registered office and Ragd. Office : F-2. 15t Fioor, Jagoamba Tower, Smarpak
principal office (if any) of Comporate Debtor| Circle, Vaishal Nagar, Jaipur, Ragasthan- 302021
Carparate Office : 20th Floor, Marathon Fulures

K.M Joshi Marng, Lawear Pared, Mumbei-400013

Place of Maintenanca of Books of Accounts &
Papers : B Fleor, Flod Ko, 19 & 20, Film Cily,
Seclar-16 A, Gautam Buddha Nagar, Noida-201301

6. Ingolvency commencemant date in
respect af Corporate Debilor

| Estimated date of closure of ingoivency
ressalulion process

B, | Mame and Registralion numbsar of the
Insobvency professkonal acting 2s lateim
Resciution Prafessional

16th September 2022 (Copy of the ordar was

15th March 2023 n!t-enr-g 1Emda:.-5 from
fth Seplember J022)

Name: Mr. Amit Gupta
Reg. No.: IBSITPA-00Z/IP-NI0OZ1/2016-2017/110048

uploaded on NCLT Portal on 19th September 2022) |

0, |Address & emad of the inbedm reselulion

Addresa: C-17, Vinay Nagar, Krishna Magar,
professiong, as registered with the beard

Lucknow, Utlar Pradash-2 26023
Email: amitquptacs@gmail.com

10| Addrass end e-mail o be used for
Cormaspondence wilh tha Irbanm
RascluSion Profassional

Mr. &mit Gupta

Address: C-17, Vinay Nagar, Knshna Magar,
Lucknow, Littar Pradesh-226023

Email: cirp.bonkwaten@lgmail com

11| Last dale for submissionof cams

3rd October 2022 {14 days fram raceipl of order)

12 | Clesses of creditars, #any, undar clause (b) | Mot Applicable
of sub-sechon (G4} ol sechion 21, ascertainad

by the Inlerim Resalodion Profassional

13.| Names of msatvency professionals identfied| Mot Apglicable
iy act a5 authonsed representatie of crecdioes
naclass | lhrae namas for each Gass)

{a] Web fnk for downloading caim forms:
https:fibki gov. infenfomeidownineds
(] Mot Applicable

14 | {a) Bedewvant forma available al

[b} Dedails aof autharzed represantalivas
an awaiable al:

ardered the commencement of the comparate insolvency resclufion process of the Tonk Water Supply

Limited on 16th September 2022 vide order no CRYIE) Ma BTSFPR2020. (Copy of the arder was

uploaded on NCLT Ponal on 19th Segiember 2022

Tha creditors of Tonk Water Supply Limited, ara hereby called upan 1o submit their claims with proof on

ar balore 3rd Detober 2022 1o ha mlesim resciution prodassional al the addoess mantioned against ilem

1lhabowe.

Thea Enancial cedilors shall submit their claims with peoal by electnonic maans onily, All other crediars may

submit the claims with procfin person, by post o by elecionic means,

& finamcial credfar balanging 1o 2 class, as Esbed againsl ke antry No. 12, shall indicabs its thoics of

authorzed representative fram among the thres insotvency prafessionals listed against entry ko, 13 o act

as aulhansed rapresantaliva of tha class in Form CA.

Submission of false or misleading proods of clabm shall attract penalties. Sdl-

Mr. Amit Gupia
Intarim Resolution Professional of Tonk Watar Supply Limded

Registration Number : IBEIPA-O02NP-RD00E 1 2016-201710048

AFA valid till: 09.01,2023

Date: 21.00, 2022
Place: Lucknow

Motce is hanaby gréan that (ke Hor'ble Malicnal Company Law Triounal, Japur Bench (MCLT) kas

DADAR (WEST) BRANCH Radhakrishna leas 112 L|brary Lane N. C. Kelkar Road,

Dadar (West), Mumbai - 400028. ¢Tel:- 022-24301951, *Email:- dadar @indianbank.co.in

Notice under Sec. 13 (2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002

To, Date : 19.08.202

1. Mr. Umesh Sundersing Chavhan, Flat No. 503, Radhakrishna Nagar, Malpa Dongari
No. 3, Shree Punjab Colony, Andheri (East), Maharashtra - 400096.
2. Mr. Sundarsing Mana Chauhan, Flat No.503, Radhakrishna Nagar, Malpa Dongari
No. 3, Shree Punjab Colony, Andheri (East), Maharashtra - 400096
Sub: Your Loan Account/s Mr. Umesh Sundersing Chavhan & Mr. Sundarsing
Mana Chauhan (A/c No 6242148552) with Indian Bank Dadar Branch.
The First of you are an Individuals having a Home Loan account from Indian Bank Marol Branch
having offered your assets as security to the Loan Account availed by you.
At the request of the First of you, in the course of Banking Business, the following Facilities werg
sanctioned and were availed by first of you.
Nature of Facility

Nature of Facﬂlty Limit (RS. in LakhS) Date of Sanction
TL (Home Loan) | - 10.8° g‘#@f% Ten Lakhs Eighty Fiva 44 07 2014

The First of you have executed the following documents for each of the Said Facilities:

Nature of Document

1. Demand Promissory Note Dated 11.08.2014
2. Acknowlegment of Debt Cum Secrity Dated 01.08.2017 &
15.06.2020
1.TL (Home Loan) 3. Term Loan Agreement for Housing Finanace Dated 11.08.2014
4. Letter from party to bank confirming the creation of Equitable
Mortgage Dated 14.08.2014
5. Agreement of Guarantee Dated 11.08.2014

The repayment of the aforesaid loans is personally guaranteed by No. T and 2 of you by
executing an agreement of guarantee dated 11.08.2014. The repayment of the said loans arg
secured by Mortgage/ Hypothecation of the following

Collateral Security:

Flat No. 601, 6™ Floor, Silver Building, Motiram Pleasure, Village - Badlapur, Tal
Ambernath, Dist. Thane, Maharshtra - 421503

Despite repeated requests calling upon you to pay the amounts together with interest; all o
you and each of you who are jointly and severally liable have failed and committed default in
repaying the amount due. The loan account has been classified as Non Performing Asset since
31/03/2022 in accordance with Directions/ Guidelines relating to asset classifications issueq
by Reserve Bank of India.

The outstanding dues payable by you as on 18.08.2022 amounts to Rs. 10,34,632.34 (Rupeeg
Ten Lakhs Thirty Four Thousand Six Hundred Thirty Two and Thirty Four Paisa only) and
the said amount carries further interest at the agreed rate from this date till date of repayment

The term Borrower under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 means any person who has been granted financia
assistance by Bank or who has given any guarantee or created any mortgage / created chargg
as security for the said financial assistance granted by the Bank.

Therefore, all of you and each of you are hereby called upon to pay the amount due as or]
date 18.08.2022 viz- Rs. 10,34,632.34 (Rupees Ten Lakhs Thirty Four Thousand Six
Hundred Thirty Two and Thirty Four Paisa Only) together with interest from this date il
date of payment within 60 days from the date of this notice issued under Sec.13(2) failing
which Bank will be constrained to exercise its rights of enforcement of security interest withou
any further reference to you under

the said Act. If you fail to discharge your Liabilities in full within 60 days from the date of thig
notice, Bank shall be exercising its enforcement rights under Sec 13 (4) of the Act as agains
the secured assets given in the schedule hereunder.

On the expiry of 60 days from the date of this notice and on your failure to comply with the demand
Bank shall take necessary steps to take Possession for exercising its rights under the Act.

Please note that as per the provisions of Sec. 13 (13) of the Act no transfer of the secured
assets (given in the schedule hereunder) by way of sale, lease or otherwise, shall be made afte
the date of this notice without the prior written consent of the bank.

Needless to mention that this Notice is addressed to you without prejudice to any other remedy
available to the Bank. Please note that this notice is issued without prejudice to Bank’s righ
to proceed with the proceedings presently pending before DRT/RO of DRT/DRAT/Court ang
proceed with the execution of order/decree obtained/to be obtained.

Please note that the Bank reserves its right to call upon you to repay the liabilities that may
arise under the outstanding bills discounted, Bank guarantees and letters of credit issued ang
established on your behalf as well as other contingent Liabilities.

“We draw attention to the provisions of Section 13(8) of the SARFAESI Act and the Ruleg
framed there under which deals with your rights of redemption over the securities”

The Undersigned is a duly Authorized Officer of the Bank to issue this Notice and exercisq
powers under Section 13 aforesaid.

Nature of Facility

SCHEDULE
The specific details of the assets in which security interest is created are enumerated hereunder:

Mortgaged Asset:- Flat No. 601, 6" Floor, Silver Building, Motiram Pleasure
Village - Badlapur, Tal. Ambernath, Dist. Thane, Maharshtra - 421503. Sd/-

Authorised Officer, Indian Bank

Place: Mumbai

Regd Address: C-17, Vinay Magar, Krishna Magar, Lucknow, Uttar Pradesh-226023 |

Horxr
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile TNoOo.:
O0O02901 2015

I andlinme INoOo. :
67440215

financi“. ep. .in
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INDUSIND BEANK LIMITED
Regd. Office : 2401, General Thimmayya Road, Cantonment, Pune-411 001
Secretarial & Investor Services : 701 Solitaire Corportate Park,

167 Guru Hargovindji Marg, Andheri (E), Mumbal-400 D93.

NOTICE FOR LOSS OF SHARE CERTIFICATE(S)

Notice is hereby given that the certificate(s) of Indusind Bank Ltd. for the under
mentioned securities are stated to have been lost or misplaced and the registered
holders have applied to the Bank for issue of duplicate Share certificate(s). Any person
who has [ have a claim(s) in respect of the said security(ies) should lodge such claim(s)
in writing with R & T Agents of Bank viz. Link Intime India Pvt. Ltd. C-101, 247 Park,
L. B. S. Marg, Vikroli (West), Mumbai-400 083 within 7 (Seven) days from this date
else the company will proceed to issue duplicate certificate without further intimation.
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